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SYNOPSIS
That the present Application pertains to the water body i.e Pond namely
Moin Pokhar/Man Pokhar is a naturally created pond/Lake by
the Baghmati River in the Darbhanga District of Bihar. The area of the
pond is about 100 Acres and it reaches deep into the Maujas of
Maheshpatti, Kajipura, Belwaganj, Chak Johra and Yakubpura. The
Southern most corner of this pond is called Dhobiya Man and the
central part is called Koyla Man Pokhar. In the old Khatiyan (Land
Records) the Man Pokhar is recorded as River and Land ownership is in
the name of Kaiser-e-Hind. The area of this Pond falls in ward number
31 & 32 of the Darbhanga Town and also in the village area of the
Bahadurpur Block. Therefore, this pond comes within multiple

jurisdictions i.e that of Circle office ‘Sadar’ and Circle officer ‘Bahadurpur’.

That there has been a recent encroachment in the area of about 5-6
Bighas of land by way of filling it up with the Soil and thereafter selling it
at the rate of Rs. 30-35 lacs per katha. The entire encroachment would
have a financial value of more than 50 crores but its cost on the

environment is immeasurable.
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That several complaints in this regard have been made by the authorities
however no action till date appears to have been taken and encouraged
by the inaction of the Authorities the Land Mafias have rather started

attacking the complainants and have also made open attempts to threaten
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the life of the complainants one such complainant in this case is one Md.

Tasim Nawab who has filed complaints with regard to the encroachment.

Furthermore It is crucial to bring to the attention of this Hon'ble Court
that the Ministry of Environment, Forest & Climate Change (Welfare
Division), through its office memorandum, has explicitly clarified that
wetlands larger than 2.25 hectares, as identified in the National Wetland
Inventory and Assessment (NWIA), 2011, are to be afforded protection
under Rule 4 of the Wetlands (Conservation and Management) Rules,
2017. This protection applies regardless of the applicability of notifications
under the said rules, in this context, it is pertinent to highlight that
Moin/Mon/ Moin Pokhar, a wetland spanning approximately 100 hectares,
falls squarely within the ambit of this protection framework. Despite its
ecological significance and legal safeguards, the pond has become a
victim of extensive encroachment, reportedly amounting to approximately
6 acres. This encroachment has been facilitated by the inaction and
negligence of the authorities tasked with safeguarding such critical
ecological resources. The land mafias have exploited this lack of
enforcement, threatening not only the wetland’s integrity but also its
crucial role in sustaining biodiversity, groundwater recharge, and local

climate regulation.
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There are several issues to be addressed in the present petition and the

same may be underlined in the following paras:

Sl. No.

Issues raised in the present Application

1.

Encroachment on large scale by a gang of land Mafia, who
control over the land of Mon/ Moin Pokhar by fabricating false
documents of ownership, and then selling it illegally.

Storm/rainwater drainage of Mon/ Moin Pokhar has
connected with several municipal sewage to flow waste &
polluted water into it Mon/ Moin Pokhar.

Cleaning, Dredging and Treatment of the wild grass and silt
including restoration & rejuvenation the lake/ Mon/ Moin
Pokhar.

Life threats given to the whistle-blowers, Md. Tasim Nawab &
other social workers, from gang of land mafia of Mon/ Moin
Pokhar.

For maintaining transparency, opportunity to be given to local
people/community for participation in the process of
inspection, record preparation, development plan for
rejuvenation, if any taken place.

The above issues and their solutions are being proposed with one by one:

I. Encroachment on large scale by a gang of land Mafia, who

controls over the land of Mon/ Moin Pokhar by fabricating false

documents of ownership, and then selling it illegally.

As stated above, the land known as Mon/ Moin Pokhar is categorized as

Kaisar-i-Hind, which is public land owned by the Government of India.



13

However, a gang of land mafias has unlawfully manipulated government
offices, including the Circle Offices of Darbhanga Sadar and Bahadurpur,
to forge false ownership documents. These fraudulent documents have
subsequently been used to sell the land through the District Land Registry
Office, The gang is reportedly led by Amanullah Khan, also known as ‘Allan
Khan,” and includes other members such as Tarik Ekbal Khan, alias
‘Jhabban,” Khalid Husain, alias ‘Laddan,” and Md. Laddu. Below are the
brief details concerning the location and extent of the encroachments on
Mon/ Moin Pokhar's land

SN Details of Location of Encroachment Approx Area of
of Mon/ Moin Pokhar’s Land Encroachment
A. In Darbhanga Sadar Circle

1. | Towards eastern & northern side of the Mon/ | Approx. 3 Acres
Moin Pokhar, near Kilkhana, in ward no. 31 &

32, Mohalla Kajipura, Mauja Maheshpatti

2. | Towards western side in ward no. 31, Mohalla | Approx. 6 Acres

Mirgyas Chak, MaujaMaheshpatti

3. |Towards Eastern side, Mohalla Dumduma, | Approx. 5 acres

Mauja Belvaganj,

B. In Bahadurpur Circle

1. | Mohalla Maharaj Ganj, Mauja Maheshpatti & | Approx. 2 Acres
Yakubpur

2. | Mohalla Saray, Mauja Saray Approx. 3 acres
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3. | Say, Total Encroachment Area Approx. 15 to 20 Acres
4. | Illegal Earning/business from selling Man Rs. 90 to 100
Pokhar land become Approx. crores

It is estimated that approximately 15 to 20 acres of the Mon/ Moin Pokhar
land have been unlawfully encroached upon by a notorious gang of land
mafias. This gang is actively involved in selling parcels of Mon/ Moin
Pokhar land at rates ranging from 30 lakhs to X35 lakhs per kattha, with
the exact price varying based on the location of the land.

By considering the minimum rate of 30 lakhs per kattha, the illegal
revenue generated from the sale of just one acre of Mon/ Moin Pokhar
land amounts to X6 crore. Given the scale of the encroachment, which
spans 15 to 20 acres, the estimated value of the illegal transactions is

between %90 crore and X100 crore.

The sheer magnitude of this illegal operation suggests that the land mafia
has secured protection and patronage from influential authorities, both at
the local and state levels, to continue their activities without interference.
This nexus between the mafia and powerful individuals underscores the
urgent need for immediate and stringent action to reclaim the public land

and dismantle the criminal network profiting from such unlawful activities.

The western side of Mon/ Moin Pokhar, near Karamganj Main

Road, shows clear signs of encroachment. Despite the illegal
activities, some old trees along the pond’s bund remain intact,
standing as remnants of the original landscape amidst the
ongoing encroachment.
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The pond/Mon/ Moin Pokhar has become overgrown with water
lilies and weeds, indicating neglect and lack of maintenance,

even as encroachment activities persist in the surrounding area.
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Mon/ Moin Pokhar is an ancient lake formed by the Darbhanga Bagmati
River, carrying immense historical and environmental significance.
However, retrieving comprehensive information and an accurate map of
this lake from official records has proven to be exceedingly difficult.
Despite its importance, no significant effort has been made thus far to
systematically document the lake's various features, including its water
area, pond-bund area, inlet, and outlet points, in the form of a detailed

and complete map.

To ensure the protection and proper management of Mon/ Moin Pokhar,
it is essential to create a block-wise and Mauja-wise record of its area,
with a precise map indicating key features such as the waterbody, pond-

bund, inlet, and outlet. Such a record would serve as a critical tool for
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identifying and vacating existing encroachments and preventing any

future illegal occupation of the land.

The petitioner, utilizing personal resources, has managed to collect some
old maps and information related to Mon/ Moin Pokhar. However, this
information remains incomplete and requires thorough cross-verification
to establish its authenticity and accuracy. A coordinated effort involving
relevant authorities is crucial to creating a reliable and comprehensive
record of Mon/ Moin Pokhar, ensuring its preservation and rightful

restoration.
Solution

Therefore, it is most humbly prayed that the Respondents (More
particularly Respondent No. 1 State of Bihar, Respondent No 2. District
Magistrate Darbhanga, Respondent No 7, MoEFCC, Gol) be directed to
demarcate the land of Man pokhar and prepare a complete Map of the
Man Pokhar with indication of water area, pond-bund area, inlet & outlet
area, details of encroachment and same to be produce before this Hon'ble
Tribunal. This record with map should be available in the office of Bihar
State Wetland Authority, Darbhanga Municipal Corporation and local circle
offices. This record will help to vacate the encroachment and prevent

future encroachment.

II. Storm/rainwater drainage of Mon/ Moin Pokhar has
connected with several municipal sewage to flow waste &

polluted water into it/ Mon/ Moin Pokhar.
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The rainwater drainage system connected to Mon/ Moin Pokhar is a
kachcha (unpaved) drainage channel that plays a vital role in the
hydrology of Darbhanga city. This natural drainage extends from the east
to the west, covering areas such as Rasoolpur, Alalpatti, Khan Chowk,
Rahamganj, and Maheshpatti Mohalla, before ultimately discharging into
Mon/ Moin Pokhar. Spanning a length of approximately 3 to 4 kilometres
and a width of about 20 to 25 feet, this drainage system historically
provided fresh rainwater to Mon/ Moin Pokhar during the rainy season,

ensuring its replenishment and ecological balance.

Additionally, the drainage acted as a critical mechanism to prevent
waterlogging in Darbhanga city during heavy rains, thereby contributing
significantly to urban water management. However, this vital drainage has
been severely compromised in recent years due to encroachment and

mismanagement.

The Darbhanga Municipal Corporation has diverted several municipal
sewage lines into this rainwater drainage, causing the continuous flow of
polluted and untreated wastewater into Mon/ Moin Pokhar. This has led to
the contamination of its waters, rendering them unfit for any beneficial
use and significantly harming the lake's ecosystem. Moreover, at several
points along the drainage, municipal waste has been recklessly dumped,
further obstructing the flow of water and exacerbating the pollution

problem.

The degradation of this drainage system has not only polluted Mon/ Moin
Pokhar but also diminished its capacity to handle rainwater effectively,

increasing the risk of urban waterlogging during Mon/ Moinsoons. Urgent
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corrective actions, including clearing encroachments, restoring the
drainage’s natural flow, and halting the discharge of sewage and waste,
are imperative to preserve Mon/ Moin Pokhar and its associated drainage

system.

Dumping of Municipal Solid Waste in Mon/ Moin Pokhar &

Encroachment

2 .

» Yakubpur, Bihar, India
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SOLUTION:

In light of the aforementioned circumstances, it is most humbly prayed
that this Honble Court may kindly direct the Respondents—more
specifically, Respondent No. 1 (State of Bihar), Respondent No. 2 (District
Magistrate, Darbhanga), and Respondent No. 5 (Town Commissioner,

Darbhanga Municipal Corporation)—to take the following actions:

Vacate Encroachments:
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Direct the removal of all encroachments from the storm/rainwater
drainage connected to Mon/ Moin Pokhar to restore its original capacity

and functionality.
Establish Separate Drainage and Sewage Treatment Facilities:

Instruct the creation of a separate drainage system for municipal sewage,
preventing the discharge of polluted sewage water into Mon/ Moin Pokhar.
Further, mandate the installation of a Sewage Treatment Plant (STP) to
ensure proper treatment of sewage before it is released into the

environment.
Stop Dumping Solid Waste and Pollution:

Prohibit the dumping of solid waste and other pollutants into Mon/ Moin
Pokhar or its surrounding areas. Direct the authorities to take strict action
against any individual or entity responsible for polluting the pond or its

environment.
Implement Scientific Waste Management:

Ensure the disposal of solid waste through proper scientific methods and
processes, rather than using Mon/ Moin Pokhar as a dumping ground.
Effective waste management practices must be employed to protect the

pond and its ecosystem.

III. Cleaning, Dredging and Treatment of the wild grass and silt
including restoration & rejuvenation the lake/ Mon/ Moin
Pokhar.
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The water in Mon/ Moin Pokhar has become severely contaminated due
to widespread pollution. Approximately 70% of the pond's area is overrun
by water lilies and wild grass, which decay and significantly degrade the
water quality. This contamination not only diminishes the aesthetic and
environmental value of the pond but also deprives the community of the
opportunity to enjoy its natural beauty. Furthermore, the pollution
adversely impacts the livelihoods of local fishermen who depend on the
pond's resources. This situation is clearly depicted from below
photograph.

Wild Grass Covered water surface of Mon/ Moin Pokhar

Solution:
Dredging is a crucial process that involves the removal of sediments,

debris, and accumulated pollutants from the bottom of lakes, rivers,
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harbors, and other water bodies. This process is essential for maintaining
the health and functionality of water bodies worldwide. In the case of
Mon/ Moin Pokhar, dredging, along with water treatment, is necessary to
restore the lake’s ecological balance and improve its water quality.

Therefore, it is most humbly prayed that the Respondents—specifically
Respondent No. 1 (State of Bihar), Respondent No. 2 (District Magistrate,
Darbhanga), Respondent No. 4 (Principal Secretary, Urban Development
and Housing Department, Government of Bihar), and Respondent No. 5
(Town Commissioner, Darbhanga Municipal Corporation)—be directed to
take immediate action for the cleaning, dredging, and treatment of Mon/
Moin Pokhar’s water and its surrounding areas to ensure the rejuvenation

of the pond.

IV. Life threats given to the whistle-blowers, Md. Tasim Nawab
& other social workers, from gang of land mafia of Mon/ Moin

Pokhar.

Md. Taseem Nawab, son of the late Nawab Ali, aged about 54 years,
residing at Ward No. 31, Jamalpura Bhigo, Near Masjid, Post-Lalbag,
Darbhanga, Bihar. is a dedicated whistle-blower in the case of Mon/ Moin
Pokhar. Over the years, through his tireless efforts, he has continuously
raised his voice and lodged numerous complaints against the illegal
encroachments occurring at the site of "Mon/ Moin Pokhar, Md. Taseem
Nawab has brought to light the illegal activities of certain land mafias who,
in collusion with corrupt officials, have been systematically filling the
ponds at “Mon/ Moin Pokhar” to convert the area into land for

unauthorized development. These mafias are selling the land for
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substantial financial gain by constructing residential buildings and
commercial shops on the encroached land. This activity not only violates
environmental laws but also destroys a crucial natural resource in the

community.

What makes the situation even more alarming is that this group of land
mafias has resorted to extreme measures such as murder, physical
assault, and issuing death threats to anyone who dares to oppose their
illegal activities. The Applicant No. 2, Md. Taseem Nawab alongside other
concerned citizens, has filed numerous complaints with the authorities,
against the encroachment, despite their consistent efforts, no meaningful
action has been taken against the culprits. This inaction on the part of the
authorities has emboldened the land mafias to continue their illegal
activities unchecked, further endangering the lives of the whistle-blowers

and activists involved in the preservation of the ponds.

The danger of the life of the whistle-blower as well as courage of the
criminal gang of land mafia can be understand by the following cases and

examples:

A) A group of goons of land mafia of Mon/ Moin Pokhar reached to the
house of Md. Taseem on 10 January 2024 at 8 PM and attacked to his life.
While a delegate of Talab Bachao Abhiyan led by Prof Vidya Nath Jha met
DM, Darbhanga on 8 Januray, 2024 and requested him for protection of

life of activists from the Mafia of Mon/ Moin Pokhar. (Annexure 8)

B) In last 20-25 years, the land mafia of Mon/ Moin pokhar has filled more
than 28 ponds in Darbhanga town. Several complain has been lodged so
far against the land mafia but no action has been taken so far. (Annexure
P-15)
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C) More surprisingly, IG, Darbhanga expressed shocking and pain by
writing a letter dated 20.11.2010 to SSP, Darbhanga said that Laheriasarai

Thana is under controlled of the land mafia.

D) Similarly, the SSP, Darbhanga wrote a letter, dated 08.12.2010 to to
the Deputy Superintendent of Police and In this communication, the
Deputy Superintendent of Police was instructed to ensure the registration
of a case and to take effective action against the land mafia. Additionally,
it emphasized prioritizing action under the Bihar Crime Act against such

land mafia in relation to cases registered within the last two years.

The above-mentioned cases serve as stark examples of the resilience,
power, and protection enjoyed by the land mafia operating around Mon/
Moin Pokhar. Over the past two decades, despite several judicial orders
from the Hon’ble Supreme Court, Hon’ble High Court, as also by this
Hon’ble National Green Tribunal (NGT) aimed at safeguarding water
bodies, the criminal gang associated with Mon/ Moin Pokhar has
consistently managed to encroach upon and fill in ponds and other water

bodies within the town for unlawful profit and criminal activities.

These directives from higher courts were intended to preserve and protect
the natural water resources that play a crucial role in the local ecosystem
and community well-being. However, the encroachers have, with the
assistance of powerful networks, ignored these judicial mandates,
continuing to fill the ponds for purposes of illegal land reclamation,

construction, and selling of plots at inflated prices.

The persistence of these unlawful activities highlights a deeply entrenched
nexus between the land mafia and influential figures at various levels,

making it exceedingly difficult for authorities to enforce the law and
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protect the town's water bodies. Despite the clear legal framework
protecting such resources, the systematic encroachment and degradation
of Mon/ Moin Pokhar and surrounding water bodies have continued
unabated, undermining the rule of law and jeopardizing the environment.
This situation calls for urgent and decisive action to dismantle the mafia
network and ensure the protection of Mon/ Moin Pokhar and other critical

water bodies in the region.
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LIST OF DATES

Dates

Events

That the present Application has been preferred by the
Applicant organization "“Talab Bachao Abhiyan” and
Mohammad Tasim, Applicant No.1 (TBA) preferred this
petition through its convenor Narayan ji Chaudhary who
first decided to work to save ponds, by creating awareness
in his home region of north Bihar, he didn't think that one
day, it will be his passion. At that time, as he witnessed
handpumps going dry and ponds disappearing, Choudhary
was pained but also driven to study the causes. He spoke
to local experts and residents who informed him that illegal
encroachment by the powerful land mafia in the region was
significantly contributing to the disappearance of ponds. In
Darbhanga city, the headquarters of Darbhanga district
and the cultural capital of Mithilanchal region, where
Choudhary currently lives, he started his campaign to save
ponds, the Talab Bachao Abhiyan (TBA)

whereas Md. Taseem Nawab, son of the late Nawab Ali,
aged about 54 years, residing at Ward No. 31, Jamalpura
Bhigo, Near Masjid, Post-Lalbag, Darbhanga, Bihar
846004, is a dedicated whistle-blower in the case of "Mon
Pokhar,” also known as “Moin Pokhar.” Over the years,
through his tireless efforts, he has continuously raised his
voice and lodged numerous complaints against the illegal

encroachments occurring at the site of "Mon Pokhar, Md.
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Taseem Nawab has brought to light the illegal activities of
certain land mafias who, in collusion with corrupt officials,
have been systematically filling the ponds at "Mon Pokhar”
to convert the area into land for unauthorized
development. These mafias are selling the land for
substantial financial gain by constructing residential
buildings and commercial shops on the encroached land.
This activity not only violates environmental laws but also

destroys a crucial natural resource in the community.

The Applicant has taken a stand against this blatant misuse
of public land, despite facing significant personal threats
and risks to his life. His persistence in exposing these illegal
activities has made him a key figure in the movement to

protect "Mon Pokhar" from further degradation.

The cause of the aforementioned situation is the concern
of the Applicant which he has shown by making complaints
with regard to rampant encroachment of the public pond
namely “Mon/Moin Pokhar” ( Mann/Moin Pond) situated in
Darbandha, Sadar and Bahadurpur, and the extent of

which touches about 5-6 sub-localities of the district.

That it is the case of the Applicant that a group of land
mafias, including but not limited to individuals such as
Allan, Laddan, Jhabbaan, and others, have been
systematically encroaching upon and illegally selling off

land designated as ponds for their personal financial gain.

These actions not only violate property and environmental
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laws but also constitute a serious threat to the ecological
balance and the rights of the community that depend on

these water bodies.

What makes the situation even more alarming is that this
group of land mafias has resorted to extreme measures
such as murder, physical assault, and issuing death threats
to anyone who dares to oppose their illegal activities.
Those who have raised their voices against the
encroachment, including the Applicant and other members
of the “Talab Bachao Abhiyan” (TBA), have faced brutal
retaliation. These mafia members have created an
atmosphere of fear and intimidation, using violence to

silence those who seek to protect public land.

The Applicant, alongside other concerned citizens, has filed
numerous complaints with the authorities, against the
encroachment, despite their consistent efforts, no
meaningful action has been taken against the culprits. This
inaction on the part of the authorities has emboldened the
land mafias to continue their illegal activities unchecked,
further endangering the lives of the whistle-blowers and

activists involved in the preservation of these ponds

20.11.2010

Inspector general of Police made a communication to the
Senior Superintendent of Police, Darbhaga with respect to
the complaint received from Rajiullah Khan, whose land
has been forcibly occupied by notorious land

mafia/gangsters/ namely Allan, Laddan, Jhabbaan, etc,,
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from Darbhanga city, it was further directed to submit a
compliance report within three days on whether a case of
extortion was registered in that matter. If not, why was it
has not been registered? If it was registered, what was the

outcome?

08.12.2010

The Office of the Senior Superintendent of Police,
Darbhanga, Laheriasarai, issued another communication to
the Deputy Superintendent of Police, Headquarters,
regarding a received complaint. In this communication, the
Deputy Superintendent of Police was instructed to ensure
the registration of a case and to take effective action
against the land mafia. Additionally, it emphasized
prioritizing action under the Bihar Crime Act against such
land mafia in relation to cases registered within the last

two years.

20.09.2021

Representation was made by the Applicant to the District
Magistrate whereby the Applicant draws attention to the
ongoing encroachments in Darbhanga. The Applicant
highlighted that individuals are encroaching on the main
road and canal areas by constructing shops and residential
buildings. This has resulted in the narrowing of the roads,

leading to traffic congestion and frequent accidents.

14.02.2023

The applicant made a representation to the senior
superintendent of police, Darbhanga regarding the

unlawful detention of both the Applicant and his son in

connection with a land dispute between Mohammad Mosim




30

and his nephew, Mohammad Owais. Despite the fact that
the Applicant had no involvement or connection with this
personal land dispute, the police officers failed to
acknowledge this and subjected them to unjust treatment,
furthermore the police officer, disregarding petitioner’s
innocence, coerced both the Applicant and his son into
signing blank papers under the threat of being imprisoned
if they refused. This act of intimidation and harassment
was carried out without any legal basis, therefore the
Applicant requested thorough investigation into the matter,
emphasizing that such unlawful behaviour by the police not
only violates his legal rights but is a great misuse of

authority of Law.

12.12.2023

Complaint was made to the district officer, Darbhanga and
Municipal commissioner of Municipal Corporation
Darbhanga regarding the illegal construction of roads and
canals on privately owned land without obtaining any prior
permission from the landowner. It further emphasizes that
construction activities were carried out without consent or

approval, from the landowner.

08.01.2024

The Applicant made a representation to the District Officer,
Darbhanga, calling for an urgent investigation into the
activities of the land mafia involved in encroachment and
sale of ponds. The complaint further emphasized that

these ponds are being encroached upon and transformed
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into residential plots for financial gain, in blatant violation

of land and environmental laws.

In addition, the Applicant highlighted the pressing need to
safeguard the lives and liberties of those actively engaged
in the "Talab Bachao Abhiyan" and further highlight the
previous incidents of violence, such as the case of Mohd.
Parvez Khan, who was a whistleblower and murdered for
the pond situated at Fakhira Khan, Rajtoli Ward 30, and the
tragic murder of Mohammad Mounuddin, who was killed
for his efforts to protect Rehmganj Khangah Pokhar,
located in Kazipur Ward No. 33.

10.01.2024

on 10.01.2024 at about 8:00 Pm in the night, when Md.
Tasim (Whiseblower of Moin Pokhar) was holding a
community meeting at his home someone called out, for
him, at that moment, Saira Khatoon, a neighbor, informed
the Applicant that Muzaffar Abid’s son from Chakrahmat
was calling for him. Upon stepping out of the house, he
saw four or five young men armed with steel rods and
pistols. They immediately started attacking him, one of
them attacked him with a steel rod, striking him near the
left knee. Two others attempted to shoot him, but when he
raised an alarm, neighbors quickly gathered, causing all the
assailants to flee on 10 to 12 motorcycles that were parked
nearby. In their haste, the criminals left behind two
motorcycles. With the help of neighbors, these motorcycles

were moved to the road in front of the Md. Tasim’s House.
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The registration numbers of those motorcycles are: (1)
BRO7C 3047, and (2) BRO7BA 0945.

11.01.2024

Thereafter on 11.01.2024 when no FIR was registered
pursuant to the incident dated 10.01.2024 complaint was
made to the Station House Officer of Lehriyasarai Police
Station, Darbhanga, requesting registration of FIR against
the land mafia and their associates. The complaint detailed
a grave incident in which armed goons, who was riding 10-
12 motorcycles arrived at the petitioner's residence with
the intent to murder him. This attack is believed to be a
direct result of the petitioner's active involvement in efforts
to safeguard local ponds and public land from illegal
encroachment. Applicant further emphasized that the land
mafia, are known for their history of violence and

intimidation.

13.01.2024

Thereafter an FIR was registered at Police Station
Lehriyasarai with respect to the incident which took place
on 10.01.2024 having FIR No. 5106043240019.

15.01.2024

Another Complaint was made to the Station-in-Charge of
Laheriasarai Police Station, Darbhanga, requesting a
thorough investigation and prompt action against the land
mafia responsible for orchestrating a deadly attack on the
petitioner. The petitioner, who is an active member of the
committee dedicated to preserving the land surrounding

"Mon Pokhar," particularly its western part, and other
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ponds in Darbhanga has become a target due to his efforts

in preventing illegal encroachments.

Further the complaint emphasizes that the land mafia
unlawfully seize and sell portions of "Mon Pokhar" for their

own gain.

29.01.2024

Thereafter again a complaint was made to the Senior
Superintendent of Police, Darbhanga, concerning threats
to the lives of the members of the Pond Preservation
Committee and their families by the land mafia of
Darbhanga, in that complaint Applicant highlighted the
incidents which occurred on 10.01.2024 & 14.01.2024,
when attempts were made to assassinate the petitioner.
These attacks were allegedly a direct result of the
petitioner's active efforts to combat illegal encroachments

on ponds located in Darbhanga.

28.02.2024

Later another Representation was made to the Deputy
Inspector General, Darbhanga with respect to initiate
investigation into the incident that occurred on 10.01.2024,
and urging the immediate arrest of the suspects involved.
Additionally, the Applicant requested protection for his
family, citing the continued harassment and threats from

the same group of individuals.

06.04.2024

Communication was made to the Deputy Collector of Land
Reforms, with respect to a comprehensive investigation

into the encroachment that has occurred at "Moin Pokhar."

The Applicant raised concerns not only about this specific
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case of Moin Pokhar but also about 15 other ponds that
have been illegally encroached upon by the land mafia over
the past 20-22 years. These water bodies, including "Moin
Pokhar," have been systematically encroached upon, with
the land mafia illegally selling the pond areas for their own
financial gain. This long-standing issue has led to the
disappearance of public ponds that once served vital

environmental and community functions.

02.12.2024

The petitioner made a representation to the Chief
Secretary, Govt. of Bihar, Secretary Revenue and Land
Reforms Department, Principal Secretary Forest and
Environment Department, member Secretary Wetland
Authority, Divisional Commissioner, Darbhanga, District
officer Darbhanga with regard to encroachment at Moin/
Mon Pokhar which is a naturally created pond/Lake by the
Baghmati Rive in the Darbhanga District of Bihar, the said
representation further highlighted recent encroachments
spanning approximately 5-6 bighas of land, which were
being filled with soil and subsequently sold at a rate of X30-
35 lakhs per katha. While the financial impact of this
encroachment exceeds Rs. 50 crores, its environmental

cost is incalculable.




35

Hence the present original Application.
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

O.A NO. OF 2025
In the matter of:
Talab Bachao Abhiyan (TBA) & Anr. ...Applicants
Versus
Govt. of Bihar & Ors. ...Respondents

APPLICATION UNDER SECTIONS 14 & 15 READ WITH SECTION

18 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010 FOR

CONSERVATION, PRESERVATION AND DEMARCATION OF "MOIN

POKHAR/ MON POKHAR"” (POND, WATER BODY) WHICH IS AN

ANCIENT AND NATURALLY CREATED POND/LAKE ALONG THE

BAGHMATI RIVER IN THE DARBHANGA DISTRICT OF BIHAR AND

FOR REMOVAL OF BLATANT ENCROACHMENT BEING DONE IN

THE WATER BODY AND FOR OTHER DIRECTIONS.

MOST RESPECTFULLY SHOWETH: -

1. The present Application is filed under sections 14 & 15 read with
Section 18 of the National Green Tribunal Act, 2010 for conservation,
preservation and demarcation of “"Moin Pokhar/ Mon Pokhar” (pond,
water body) which is an ancient and naturally created pond/lake

along the Baghmati river in the Darbhanga district of Bihar and for
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removal of blatant encroachment being done in the water body and
for other directions.

. That the present Application pertains to the water body i.e Pond
namely Moin Pokhar/Mon Pokhar is a naturally created pond/Lake
by the Baghmati Rive in the Darbhanga District of Bihar. The area
of the pond is about 100 Acres and it reaches deep into the Maujas
of Maheshpatti, Kajipura, Belwaganj, Chak Johra and Yakubpura.
The Southern most corner of this pond is called Dhobiya Man and
the central part is called Koyla Mon Pokhar. In the old Khatiyan (Land
Records) the Mon Pokhar is recorded as River and Land ownership
is in the name of Kaiser-e-Hind. The area of this Pond falls into ward
number 31 & 32 of the Darbhanga Town and also in the village area
of the Bahadurpur Block. Therefore, this pond comes within multiple
jurisdictions i.e that of Circle office ‘Sadar’ and Circle officer
‘Bahadurpur’. The said waterbody in absence of efforts of its
preservation, conservation and demarcation by the authorities
concerned is being encroached upon by the land mafia who are
filling up the pond with soil and selling the said plots and the
authorities have turned a blind eye to the said encroachments being
done in the broad day light. The complaints and representations

being made in this regard is not being acted upon and rather the
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complainants in the said cases are being harassed and threatened
not only by the goons and mafias but also by the police who are
acting as if they were the agents of the mafias. The applicant
organization being concerned with the preservation of the natural
lakes and water bodies has made several representations in this

regard, however upon no action being undertaken by the authorities

is constrained to approach this Hon’ble Authority.
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True copy of the satellite view of the Mon Pokhar Situated in the city
of Darbhanga Bihar is annexed herewith as ANNEXURE P-1

3. That there has been recent encroachment spanning approximately
5-6 bighas of land, which were being filled with soil and
subsequently sold at a rate of ¥30-35 lakhs per katha. While the
financial impact of this encroachment exceeds Rs. 50 crores, and its
environmental cost is incalculable.

4. That several complaints in this regard have been made by the
authorities however no action till date appears to have been taken
and encouraged by the inaction of the Authorities the Land Mafias
have rather started attacking the complainants and have also made
open attempts to threaten the life of the complainants one such
complainant in this case is one Md. Tasim Nawab who has filed

complaints with regard to the encroachment.
BRIEF FACTS OF THE CASE

5. There are several issues to be addressed in the present petition and
the same may be underlined in the following paras:
I. Encroachment on large scale by a gang of land Mafia, who
controls over the land of Mon Pokhar by fabricating false documents

of ownership, and then selling it illegally.
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II. Storm/rainwater drainage of Mon Pokhar has connected with
several municipal sewage to flow waste & polluted water into it/
Mon Pokhar.

III. Cleaning, Dredging and Treatment of the wild grass and silt
including restoration & rejuvenation the lake/ Mon Pokhar.

IV. Life threats given to the whistle-blowers, Md. Tasim Nawab &
other social workers, from gang of land mafia of Mon Pokhar.

V. For maintaining transparency, opportunity to be given to local
people/community for participation in the process of inspection,
record preparation, development plan for rejuvenation, if any taken

place.

The above issues and their solutions are being proposed with one

by one: -

I. Encroachment on large scale by a gang of land Mafia, who
controls over the land of Mon Pokhar by fabricating false

documents of ownership, and then selling it illegally.

As stated above, the land known as Mon Pokhar is categorized as Kaisar-
i-Hind, which is public land owned by the Government of India. However,
a gang of land mafias has unlawfully manipulated government offices,
including the Circle Offices of Darbhanga Sadar and Bahadurpur, to forge

false ownership documents. These fraudulent documents have
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subsequently been used to sell the land through the District Land Registry
Office, The gang is reportedly led by Amanullah Khan, also known as ‘Allan
Khan,” and includes other members such as Tarik Ekbal Khan, alias
‘Jhabban,” Khalid Husain, alias ‘Laddan,” and Md. Laddu. Below are the
brief details concerning the location and extent of the encroachments on

Mon Pokhar's land

SN Details of Location of Encroachment Approx Area of
of Mon Pokhar’s Land Encroachment
A. In Darbhanga Sadar Circle

4. | Towards eastern & northern side of the Mon | Approx. 3 Acres
Pokhar, near Kilkhana, in ward no. 31 & 32,
Mohalla Kajipura, Mauja Maheshpatti

5. | Towards western side in ward no. 31, Mohalla | Approx. 6 Acres

Mirgyas Chak, MaujaMaheshpatti

6. | Towards Eastern side, Mohalla Dumduma, | Approx. 5 acres

Mauja Belvaganj,

B. In Bahadurpur Circle

5. | Mohalla Maharaj Ganj, Mauja Maheshpatti & | Approx. 2 Acres
Yakubpur

6. | Mohalla Saray, Mauja Saray Approx. 3 acres

7. | Say, Total Encroachment Area Approx. 15 to 20 Acres




42

8. |Illegal Earning/business from selling Man Rs. 90 to 100

Pokhar land become Approx. crores

It is estimated that approximately 15 to 20 acres of the Mon Pokhar land
have been unlawfully encroached upon by a notorious gang of land
mafias. This gang is actively involved in selling parcels of Mon Pokhar land
at rates ranging from 30 lakhs to X35 lakhs per kattha, with the exact
price varying based on the location of the land.

By considering the minimum rate of X30 lakhs per kattha, the illegal
revenue generated from the sale of just one acre of Mon Pokhar land
amounts to 6 crore. Given the scale of the encroachment, which spans
15 to 20 acres, the estimated value of the illegal transactions is between
%90 crore and X100 crore.

The sheer magnitude of this illegal operation suggests that the land mafia
has secured protection and patronage from influential authorities, both at
the local and state levels, to continue their activities without interference.
This nexus between the mafia and powerful individuals underscores the
urgent need for immediate and stringent action to reclaim the public land

and dismantle the criminal network profiting from such unlawful activities.

The western side of Mon Pokhar, near Karamganj Main Road,

shows clear signs of encroachment. Despite the illegal activities,
some old trees along the pond’s bund remain intact, standing as
remnants of the original landscape amidst the ongoing
encroachment.
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The pond/Mon Pokhar has become overgrown with water lilies
and weeds, indicating neglect and lack of maintenance, even as

encroachment activities persist in the surrounding area.
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Mon Pokhar is an ancient lake formed by the Darbhanga Bagmati River,
carrying immense historical and environmental significance. However,
retrieving comprehensive information and an accurate map of this lake
from official records has proven to be exceedingly difficult. Despite its
importance, no significant effort has been made thus far to systematically
document the lake's various features, including its water area, pond-bund

area, inlet, and outlet points, in the form of a detailed and complete map.

To ensure the protection and proper management of Mon Pokhar, it is
essential to create a block-wise and Mauja-wise record of its area, with a
precise map indicating key features such as the waterbody, pond-bund,
inlet, and outlet. Such a record would serve as a critical tool for identifying
and vacating existing encroachments and preventing any future illegal

occupation of the land.

The petitioner, utilizing personal resources, has managed to collect some
old maps and information related to Mon Pokhar. However, this
information remains incomplete and requires thorough cross-verification
to establish its authenticity and accuracy. A coordinated effort involving
relevant authorities is crucial to creating a reliable and comprehensive

record of Mon Pokhar, ensuring its preservation and rightful restoration.
Solution

Therefore, it is most humbly prayed that the Respondents (More
particularly Respondent No. 1 State of Bihar, Respondent No 2. District
Magistrate Darbhanga, Respondent No 7, MoEFCC, Gol) be directed to
demarcate the land of Man pokhar and prepare a complete Map of the
Man Pokhar with indication of water area, pond-bund area, inlet & outlet

area, details of encroachment and same to be produce before this Hon'ble
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Tribunal. This record with map should be available in the office of Bihar
State Wetland Authority, Darbhanga Municipal Corporation and local circle
offices. This record will help to vacate the encroachment and prevent

future encroachment.

I1. Storm/rainwater drainage of Mon Pokhar has connected with
several municipal sewage to flow waste & polluted water into it/

Mon Pokhar.

ISSUE:

The rainwater drainage system connected to Mon Pokhar is a kachcha
(unpaved) drainage channel that plays a vital role in the hydrology of
Darbhanga city. This natural drainage extends from the east to the west,
covering areas such as Rasoolpur, Alalpatti, Khan Chowk, Rahamganj, and
Maheshpatti Mohalla, before ultimately discharging into Mon Pokhar.
Spanning a length of approximately 3 to 4 kilometres and a width of about
20 to 25 feet, this drainage system historically provided fresh rainwater to
Mon Pokhar during the rainy season, ensuring its replenishment and

ecological balance.

Additionally, the drainage acted as a critical mechanism to prevent
waterlogging in Darbhanga city during heavy rains, thereby contributing
significantly to urban water management. However, this vital drainage has
been severely compromised in recent years due to encroachment and

mismanagement.
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The Darbhanga Municipal Corporation has diverted several municipal
sewage lines into this rainwater drainage, causing the continuous flow of
polluted and untreated wastewater into Mon Pokhar. This has led to the
contamination of its waters, rendering them unfit for any beneficial use
and significantly harming the lake's ecosystem. Moreover, at several points
along the drainage, municipal waste has been recklessly dumped, further

obstructing the flow of water and exacerbating the pollution problem.

The degradation of this drainage system has not only polluted Mon Pokhar
but also diminished its capacity to handle rainwater effectively, increasing
the risk of urban waterlogging during monsoons. Urgent corrective
actions, including clearing encroachments, restoring the drainage’s natural
flow, and halting the discharge of sewage and waste, are imperative to

preserve Mon Pokhar and its associated drainage system.

Dumping of Municipal Solid Waste in Mon Pokhar &

Encroachment

T -
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SOLUTION.:

In light of the aforementioned circumstances, it is most humbly prayed
that this Hon’ble Court may kindly direct the Respondents—more
specifically, Respondent No. 1 (State of Bihar), Respondent No. 2 (District
Magistrate, Darbhanga), and Respondent No. 5 (Town Commissioner,

Darbhanga Municipal Corporation)—to take the following actions:

Vacate Encroachments:

Direct the removal of all encroachments from the storm/rainwater
drainage connected to Mon Pokhar to restore its original capacity and

functionality.
Establish Separate Drainage and Sewage Treatment Facilities:

Instruct the creation of a separate drainage system for municipal sewage,
preventing the discharge of polluted sewage water into Mon Pokhar.
Further, mandate the installation of a Sewage Treatment Plant (STP) to
ensure proper treatment of sewage before it is released into the

environment.
Stop Dumping Solid Waste and Pollution:

Prohibit the dumping of solid waste and other pollutants into Mon Pokhar
or its surrounding areas. Direct the authorities to take strict action against
any individual or entity responsible for polluting the pond or its

environment.

Implement Scientific Waste Management:
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Ensure the disposal of solid waste through proper scientific methods and
processes, rather than using Mon Pokhar as a dumping ground. Effective
waste management practices must be employed to protect the pond and

its ecosystem.

III. Cleaning, Dredging and Treatment of the wild grass and silt

including restoration & rejuvenation the lake/ Mon Pokhar.
Issue:

The water in Mon Pokhar has become severely contaminated due to
widespread pollution. Approximately 70% of the pond's area is overrun
by water lilies and wild grass, which decay and significantly degrade the
water quality. This contamination not only diminishes the aesthetic and
environmental value of the pond but also deprives the community of the
opportunity to enjoy its natural beauty. Furthermore, the pollution
adversely impacts the livelihoods of local fishermen who depend on the
pond's resources. This situation is clearly depicted from below

photograph.

Wild Grass Covered water surface of Mon Pokhar
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Solution:

Dredging is a crucial process that involves the removal of sediments,
debris, and accumulated pollutants from the bottom of lakes, rivers,
harbors, and other water bodies. This process is essential for maintaining
the health and functionality of water bodies worldwide. In the case of Mon
Pokhar, dredging, along with water treatment, is necessary to restore the
lake’s ecological balance and improve its water quality.

Therefore, it is most humbly prayed that the Respondents—specifically
Respondent No. 1 (State of Bihar), Respondent No. 2 (District Magistrate,
Darbhanga), Respondent No. 4 (Principal Secretary, Urban Development
and Housing Department, Government of Bihar), and Respondent No. 5
(Town Commissioner, Darbhanga Municipal Corporation)—be directed to

take immediate action for the cleaning, dredging, and treatment of Mon
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Pokhar’s water and its surrounding areas to ensure the rejuvenation of

the pond.

IV. Life threats given to the whistle-blowers, Md. Tasim Nawab

& other social workers, from gang of land mafia of Mon Pokhar.

ISSUE:
Md. Taseem Nawab, son of the late Nawab Ali, aged about 54 years,
residing at Ward No. 31, Jamalpura Bhigo, Near Masjid, Post-Lalbag,
Darbhanga, Bihar. is a dedicated whistle-blower in the case of Mon Pokhar.
Over the years, through his tireless efforts, he has continuously raised his
voice and lodged numerous complaints against the illegal encroachments
occurring at the site of "Mon Pokhar, Md. Taseem Nawab has brought to
light the illegal activities of certain land mafias who, in collusion with
corrupt officials, have been systematically filling the ponds at “Mon
Pokhar” to convert the area into land for unauthorized development.
These mafias are selling the land for substantial financial gain by
constructing residential buildings and commercial shops on the
encroached land. This activity not only violates environmental laws but

also destroys a crucial natural resource in the community.

What makes the situation even more alarming is that this group of land
mafias has resorted to extreme measures such as murder, physical
assault, and issuing death threats to anyone who dares to oppose their
illegal activities. The Applicant No. 2, Md. Taseem Nawab alongside other
concerned citizens, has filed numerous complaints with the authorities,

against the encroachment, despite their consistent efforts, no meaningful
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action has been taken against the culprits. This inaction on the part of the
authorities has emboldened the land mafias to continue their illegal
activities unchecked, further endangering the lives of the whistle-blowers

and activists involved in the preservation of the ponds.

The danger of the life of the whistle-blower as well as courage of the
criminal gang of land mafia can be understand by the following cases and

examples:

E) A group of goons of land mafia of Mon Pokhar reached to the house of
Md. Taseem on 10 January 2024 at 8 PM and attacked to his life. While a
delegate of Talab Bachao Abhiyan led by Prof Vidya Nath Jha met DM,
Darbhanga on 8 Januray, 2024 and requested him for protection of life of

activists from the Mafia of Mon Pokhar. (Annexure 8)

F) In last 20-25 years, the land mafia of Mon pokhar has filled more than
28 ponds in Darbhanga town. Several complain has been lodged so far
against the land mafia but no action has been taken so far. (Annexure
P-15)

G) More surprisingly, IG, Darbhanga expressed shocking and pain by
writing a letter dated 20.11.2010 to SSP, Darbhanga said that Laheriasarai

Thana is under controlled of the land mafia.

H) Similarly, the SSP, Darbhanga wrote a letter, dated 08.12.2010 to to
the Deputy Superintendent of Police and In this communication, the
Deputy Superintendent of Police was instructed to ensure the registration
of a case and to take effective action against the land mafia. Additionally,
it emphasized prioritizing action under the Bihar Crime Act against such

land mafia in relation to cases registered within the last two years.
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The above-mentioned cases serve as stark examples of the resilience,
power, and protection enjoyed by the land mafia operating around Mon
Pokhar. Over the past two decades, despite several judicial orders from
the Hon'ble Supreme Court, Hon'ble High Court, as also by this Hon'ble
National Green Tribunal (NGT) aimed at safeguarding water bodies, the
criminal gang associated with Mon Pokhar has consistently managed to
encroach upon and fill in ponds and other water bodies within the town

for unlawful profit and criminal activities.

These directives from higher courts were intended to preserve and protect
the natural water resources that play a crucial role in the local ecosystem
and community well-being. However, the encroachers have, with the
assistance of powerful networks, ignored these judicial mandates,
continuing to fill the ponds for purposes of illegal land reclamation,

construction, and selling of plots at inflated prices.

The persistence of these unlawful activities highlights a deeply
entrenched nexus between the land mafia and influential figures at
various levels, making it exceedingly difficult for authorities to enforce
the law and protect the town's water bodies. Despite the clear legal
framework protecting such resources, the systematic encroachment and
degradation of Mon Pokhar and surrounding water bodies have
continued unabated, undermining the rule of law and jeopardizing the
environment. This situation calls for urgent and decisive action to
dismantle the mafia network and ensure the protection of Mon Pokhar

and other critical water bodies in the region. There are several issues to
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be addressed in the present petition and the same may be underlined in

the following paras:

Sl. No.

Issues raised in the present Application

6.

Encroachment on large scale by a gang of land Mafia, who
control over the land of Mon/ Moin Pokhar by fabricating false
documents of ownership, and then selling it illegally.

Storm/rainwater drainage of Mon/ Moin Pokhar has
connected with several municipal sewage to flow waste &
polluted water into it Mon/ Moin Pokhar.

Cleaning, Dredging and Treatment of the wild grass and silt
including restoration & rejuvenation the lake/ Mon/ Moin
Pokhar.

Life threats given to the whistle-blowers, Md. Tasim Nawab &
other social workers, from gang of land mafia of Mon/ Moin
Pokhar.

10.

For maintaining transparency, opportunity to be given to local
people/community for participation in the process of
inspection, record preparation, development plan for
rejuvenation, if any taken place.

The above issues and their solutions are being proposed with one

by one: -

I. Encroachment on large scale by a gang of land Mafia, who

controls over the land of Mon/ Moin Pokhar by fabricating false

documents of ownership, and then selling it illegally.

ISSUE
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As stated above, the land known as Mon/ Moin Pokhar is categorized as
Kaisar-i-Hind, which is public land owned by the Government of India.
However, a gang of land mafias has unlawfully manipulated government
offices, including the Circle Offices of Darbhanga Sadar and Bahadurpur,
to forge false ownership documents. These fraudulent documents have
subsequently been used to sell the land through the District Land Registry
Office, The gang is reportedly led by Amanullah Khan, also known as ‘Allan
Khan,” and includes other members such as Tarik Ekbal Khan, alias
‘Jhabban,” Khalid Husain, alias ‘Laddan,” and Md. Laddu. Below are the
brief details concerning the location and extent of the encroachments on
Mon/ Moin Pokhar's land

SN Details of Location of Encroachment Approx Area of
of Mon/ Moin Pokhar’s Land Encroachment
A. In Darbhanga Sadar Circle

7. | Towards eastern & northern side of the Mon/ | Approx. 3 Acres
Moin Pokhar, near Kilkhana, in ward no. 31 &

32, Mohalla Kajipura, Mauja Maheshpatti

8. | Towards western side in ward no. 31, Mohalla | Approx. 6 Acres

Mirgyas Chak, MaujaMaheshpatti

9. |Towards Eastern side, Mohalla Dumduma, | Approx. 5 acres

Mauja Belvaganj,

B. In Bahadurpur Circle

9. | Mohalla Maharaj Ganj, Mauja Maheshpatti & | Approx. 2 Acres
Yakubpur
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10. | Mohalla Saray, Mauja Saray Approx. 3 acres

11. | Say, Total Encroachment Area Approx. 15 to 20 Acres

12. | Illegal Earning/business from selling Man Rs. 90 to 100
Pokhar land become Approx. crores

It is estimated that approximately 15 to 20 acres of the Mon/ Moin Pokhar
land have been unlawfully encroached upon by a notorious gang of land
mafias. This gang is actively involved in selling parcels of Mon/ Moin
Pokhar land at rates ranging from X30 lakhs to X35 lakhs per kattha, with
the exact price varying based on the location of the land.

By considering the minimum rate of %30 lakhs per kattha, the illegal
revenue generated from the sale of just one acre of Mon/ Moin Pokhar
land amounts to X6 crore. Given the scale of the encroachment, which
spans 15 to 20 acres, the estimated value of the illegal transactions is

between %90 crore and X100 crore.

The sheer magnitude of this illegal operation suggests that the land mafia
has secured protection and patronage from influential authorities, both at
the local and state levels, to continue their activities without interference.
This nexus between the mafia and powerful individuals underscores the
urgent need for immediate and stringent action to reclaim the public land

and dismantle the criminal network profiting from such unlawful activities.

The western side of Mon/ Moin Pokhar, near Karamganj Main
Road, shows clear signs of encroachment. Despite the illegal
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activities, some old trees along the pond’s bund remain intact,
standing as remnants of the original landscape amidst the
ongoing encroachment.

g
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The pond/Mon/ Moin Pokhar has become overgrown with water
lilies and weeds, indicating neglect and lack of maintenance,

even as encroachment activities persist in the surrounding area.
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Mon/ Moin Pokhar is an ancient lake formed by the Darbhanga Bagmati
River, carrying immense historical and environmental significance.
However, retrieving comprehensive information and an accurate map of
this lake from official records has proven to be exceedingly difficult.
Despite its importance, no significant effort has been made thus far to
systematically document the lake's various features, including its water
area, pond-bund area, inlet, and outlet points, in the form of a detailed

and complete map.

To ensure the protection and proper management of Mon/ Moin Pokhar,
it is essential to create a block-wise and Mauja-wise record of its area,
with a precise map indicating key features such as the waterbody, pond-

bund, inlet, and outlet. Such a record would serve as a critical tool for
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identifying and vacating existing encroachments and preventing any

future illegal occupation of the land.

The petitioner, utilizing personal resources, has managed to collect some
old maps and information related to Mon/ Moin Pokhar. However, this
information remains incomplete and requires thorough cross-verification
to establish its authenticity and accuracy. A coordinated effort involving
relevant authorities is crucial to creating a reliable and comprehensive
record of Mon/ Moin Pokhar, ensuring its preservation and rightful

restoration.
Solution

Therefore, it is most humbly prayed that the Respondents (More
particularly Respondent No. 1 State of Bihar, Respondent No 2. District
Magistrate Darbhanga, Respondent No 7, MoEFCC, Gol) be directed to
demarcate the land of Man pokhar and prepare a complete Map of the
Man Pokhar with indication of water area, pond-bund area, inlet & outlet
area, details of encroachment and same to be produce before this Hon'ble
Tribunal. This record with map should be available in the office of Bihar
State Wetland Authority, Darbhanga Municipal Corporation and local circle
offices. This record will help to vacate the encroachment and prevent

future encroachment.

II. Storm/rainwater drainage of Mon/ Moin Pokhar has
connected with several municipal sewage to flow waste &

polluted water into it/ Mon/ Moin Pokhar.
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ISSUE:

The rainwater drainage system connected to Mon/ Moin Pokhar is a
kachcha (unpaved) drainage channel that plays a vital role in the
hydrology of Darbhanga city. This natural drainage extends from the east
to the west, covering areas such as Rasoolpur, Alalpatti, Khan Chowk,
Rahamganj, and Maheshpatti Mohalla, before ultimately discharging into
Mon/ Moin Pokhar. Spanning a length of approximately 3 to 4 kilometres
and a width of about 20 to 25 feet, this drainage system historically
provided fresh rainwater to Mon/ Moin Pokhar during the rainy season,

ensuring its replenishment and ecological balance.

Additionally, the drainage acted as a critical mechanism to prevent
waterlogging in Darbhanga city during heavy rains, thereby contributing
significantly to urban water management. However, this vital drainage has
been severely compromised in recent years due to encroachment and

mismanagement.

The Darbhanga Municipal Corporation has diverted several municipal
sewage lines into this rainwater drainage, causing the continuous flow of
polluted and untreated wastewater into Mon/ Moin Pokhar. This has led to
the contamination of its waters, rendering them unfit for any beneficial
use and significantly harming the lake's ecosystem. Moreover, at several
points along the drainage, municipal waste has been recklessly dumped,
further obstructing the flow of water and exacerbating the pollution

problem.

The degradation of this drainage system has not only polluted Mon/ Moin

Pokhar but also diminished its capacity to handle rainwater effectively,
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increasing the risk of urban waterlogging during Mon/ Moinsoons. Urgent
corrective actions, including clearing encroachments, restoring the
drainage’s natural flow, and halting the discharge of sewage and waste,
are imperative to preserve Mon/ Moin Pokhar and its associated drainage

system.

Photo 5: Dumping of Municipal Solid Waste in Mon/ Moin
Pokhar & Encroachment
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SOLUTION:

In light of the aforementioned circumstances, it is most humbly prayed
that this Honble Court may kindly direct the Respondents—more
specifically, Respondent No. 1 (State of Bihar), Respondent No. 2 (District
Magistrate, Darbhanga), and Respondent No. 5 (Town Commissioner,

Darbhanga Municipal Corporation)—to take the following actions:

Vacate Encroachments:
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Direct the removal of all encroachments from the storm/rainwater
drainage connected to Mon/ Moin Pokhar to restore its original capacity

and functionality.
Establish Separate Drainage and Sewage Treatment Facilities:

Instruct the creation of a separate drainage system for municipal sewage,
preventing the discharge of polluted sewage water into Mon/ Moin Pokhar.
Further, mandate the installation of a Sewage Treatment Plant (STP) to
ensure proper treatment of sewage before it is released into the

environment.
Stop Dumping Solid Waste and Pollution:

Prohibit the dumping of solid waste and other pollutants into Mon/ Moin
Pokhar or its surrounding areas. Direct the authorities to take strict action
against any individual or entity responsible for polluting the pond or its

environment.
Implement Scientific Waste Management:

Ensure the disposal of solid waste through proper scientific methods and
processes, rather than using Mon/ Moin Pokhar as a dumping ground.
Effective waste management practices must be employed to protect the

pond and its ecosystem.

III. Cleaning, Dredging and Treatment of the wild grass and silt
including restoration & rejuvenation the lake/ Mon/ Moin
Pokhar.

Issue:
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The water in Mon/ Moin Pokhar has become severely contaminated due
to widespread pollution. Approximately 70% of the pond's area is overrun
by water lilies and wild grass, which decay and significantly degrade the
water quality. This contamination not only diminishes the aesthetic and
environmental value of the pond but also deprives the community of the
opportunity to enjoy its natural beauty. Furthermore, the pollution
adversely impacts the livelihoods of local fishermen who depend on the
pond's resources. This situation is clearly depicted from below
photograph.

Wild Grass Covered water surface of Mon/ Moin Pokhar

Solution:

Dredging is a crucial process that involves the removal of sediments,
debris, and accumulated pollutants from the bottom of lakes, rivers,
harbors, and other water bodies. This process is essential for maintaining

the health and functionality of water bodies worldwide. In the case of
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Mon/ Moin Pokhar, dredging, along with water treatment, is necessary to
restore the lake’s ecological balance and improve its water quality.

Therefore, it is most humbly prayed that the Respondents—specifically
Respondent No. 1 (State of Bihar), Respondent No. 2 (District Magistrate,
Darbhanga), Respondent No. 4 (Principal Secretary, Urban Development
and Housing Department, Government of Bihar), and Respondent No. 5
(Town Commissioner, Darbhanga Municipal Corporation)—be directed to
take immediate action for the cleaning, dredging, and treatment of Mon/
Moin Pokhar’s water and its surrounding areas to ensure the rejuvenation

of the pond.

IV. Life threats given to the whistle-blowers, Md. Tasim Nawab
& other social workers, from gang of land mafia of Mon/ Moin

Pokhar.

ISSUE:
Md. Taseem Nawab, son of the late Nawab Ali, aged about 54 years,
residing at Ward No. 31, Jamalpura Bhigo, Near Masjid, Post-Lalbag,
Darbhanga, Bihar. is a dedicated whistle-blower in the case of Mon/ Moin
Pokhar. Over the years, through his tireless efforts, he has continuously
raised his voice and lodged numerous complaints against the illegal
encroachments occurring at the site of "Mon/ Moin Pokhar, Md. Taseem
Nawab has brought to light the illegal activities of certain land mafias who,
in collusion with corrupt officials, have been systematically filling the
ponds at “Mon/ Moin Pokhar” to convert the area into land for

unauthorized development. These mafias are selling the land for
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substantial financial gain by constructing residential buildings and
commercial shops on the encroached land. This activity not only violates
environmental laws but also destroys a crucial natural resource in the

community.

What makes the situation even more alarming is that this group of land
mafias has resorted to extreme measures such as murder, physical
assault, and issuing death threats to anyone who dares to oppose their
illegal activities. The Applicant No. 2, Md. Taseem Nawab alongside other
concerned citizens, has filed numerous complaints with the authorities,
against the encroachment, despite their consistent efforts, no meaningful
action has been taken against the culprits. This inaction on the part of the
authorities has emboldened the land mafias to continue their illegal
activities unchecked, further endangering the lives of the whistle-blowers

and activists involved in the preservation of the ponds.

The danger of the life of the whistle-blower as well as courage of the
criminal gang of land mafia can be understand by the following cases and

examples:

I) A group of goons of land mafia of Mon/ Moin Pokhar reached to the
house of Md. Taseem on 10 January 2024 at 8 PM and attacked to his life.
While a delegate of Talab Bachao Abhiyan led by Prof Vidya Nath Jha met
DM, Darbhanga on 8 Januray, 2024 and requested him for protection of

life of activists from the Mafia of Mon/ Moin Pokhar. (Annexure 8)

J) In last 20-25 years, the land mafia of Mon/ Moin pokhar has filled more
than 28 ponds in Darbhanga town. Several complain has been lodged so
far against the land mafia but no action has been taken so far. (Annexure
P-15)
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K) More surprisingly, IG, Darbhanga expressed shocking and pain by
writing a letter dated 20.11.2010 to SSP, Darbhanga said that Laheriasarai

Thana is under controlled of the land mafia.

L) Similarly, the SSP, Darbhanga wrote a letter, dated 08.12.2010 to to the
Deputy Superintendent of Police and In this communication, the Deputy
Superintendent of Police was instructed to ensure the registration of a
case and to take effective action against the land mafia. Additionally, it
emphasized prioritizing action under the Bihar Crime Act against such land

mafia in relation to cases registered within the last two years.

The above-mentioned cases serve as stark examples of the resilience,
power, and protection enjoyed by the land mafia operating around Mon/
Moin Pokhar. Over the past two decades, despite several judicial orders
from the Hon’ble Supreme Court, Hon’ble High Court, as also by this
Hon’ble National Green Tribunal (NGT) aimed at safeguarding water
bodies, the criminal gang associated with Mon/ Moin Pokhar has
consistently managed to encroach upon and fill in ponds and other water

bodies within the town for unlawful profit and criminal activities.

These directives from higher courts were intended to preserve and protect
the natural water resources that play a crucial role in the local ecosystem
and community well-being. However, the encroachers have, with the
assistance of powerful networks, ignored these judicial mandates,
continuing to fill the ponds for purposes of illegal land reclamation,

construction, and selling of plots at inflated prices.

The persistence of these unlawful activities highlights a deeply entrenched
nexus between the land mafia and influential figures at various levels,

making it exceedingly difficult for authorities to enforce the law and
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protect the town's water bodies. Despite the clear legal framework
protecting such resources, the systematic encroachment and degradation
of Mon/ Moin Pokhar and surrounding water bodies have continued
unabated, undermining the rule of law and jeopardizing the environment.
This situation calls for urgent and decisive action to dismantle the mafia
network and ensure the protection of Mon/ Moin Pokhar and other critical

water bodies in the region.

LEADING FACTS OF THE PRESENT CASE

6. That the present Application has been preferred by the Applicant
organization “Talab Bachao Abhiyan” and Mohammad Tasim,
Applicant No.1 (TBA) preferred this petition through its convenor
Narayan ji Chaudhary who first decided to work to save ponds, by
creating awareness in his home region of north Bihar, he didn't think
that one day, it will be his passion. At that time, as he witnessed
handpumps going dry and ponds disappearing, Choudhary was
pained but also driven to study the causes. He spoke to local experts
and residents who informed him that illegal encroachment by the
powerful land mafia in the region was significantly contributing to
the disappearance of ponds. In Darbhanga city, the headquarters of
Darbhanga district and the cultural capital of Mithilanchal region,
where Choudhary currently lives, he started his campaign to save

ponds, the Talab Bachao Abhiyan (TBA)
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whereas Md. Taseem Nawab, Applicant No.2 is a dedicated whistle-
blower in the case of “"Mon Pokhar,” also known as “Moin Pokhar.”
Over the years, through his tireless efforts, he has continuously
raised his voice and lodged numerous complaints against the illegal
encroachments occurring at the site of "Mon Pokhar, Md. Taseem
Nawab has brought to light the illegal activities of certain land
mafias who, in collusion with corrupt officials, have been
systematically filling the ponds at "Mon Pokhar” to convert the area
into land for unauthorized development. These mafias are selling
the land for substantial financial gain by constructing residential
buildings and commercial shops on the encroached land. This
activity not only violates environmental laws but also destroys a

crucial natural resource in the community.

7. That the Applicant No.1 Talab Bachao Abhiyan through its convenor
has filed cases before this Hon’ble court for prevention of ponds

situated at Darbhanga, Bihar details of which are as under;

Sl. Details of Cases | Pertains to | Status of case
Pond/ water
reservoir

1. | Talab  Bachao | LNMU Disposed off with
Abhiyan versus | Pokhar/ Directions to the
State of Bihar Pond respondents for removal
O.A No. 88 of of fire bricks and further
2021 beautification of the

Pond.

2. | Talab  Bachao | Digghi, Disposed off with the
Abhiyan versus | Harahi and | direction to the
State of Bihar Ganga Sagar | respondents to remove
O.A No. 155 of encroachment and
2022 prevent future
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encroachment,
furthermore directed the
respondent to beautify
the three ponds.

3. |Talab  Bachao | LNMU Pending
Abhiyan versus | Pokhar/
State of Bihar Pond

M.A No. 37 of
2023
IN
O.A No. 88 of
2021
4. |Talab  Bachao | Digghi, Pending

Abhiyan versus | Harahi and
State of Bihar Ganga Sagar

MA No. 18 of
2024

IN

O.A No. 155 of
2022

8. That the Applicant has taken a stand against this blatant misuse of
public land, despite facing significant personal threats and risks to
his life. His persistence in exposing these illegal activities has made
him a key figure in the movement to protect "Mon Pokhar" from
further degradation.

9. That the cause of the aforementioned situation is the concern of the
Applicant which he has shown by making complaints with regard to
rampant encroachment of the public pond namely “Man/Moin

Pokhar” (Man/Moin Pond) situated in Darbandha, Sadar and
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Bahadurpur, and the extent of which touches about 4-5 sub-
localities of the district.

10. That it is the case of the Applicant that a group of land mafias,
including but not limited to individuals such as Allan, Laddan,
Jhabbaan, and others, have been systematically encroaching upon
and illegally selling off land designated as ponds for their personal
financial gain. These actions not only violate property and
environmental laws but also constitute a serious threat to the
ecological balance and the rights of the community that depend on
these water bodies. What makes the situation even more alarming
is that this group of land mafias has resorted to extreme measures
such as murder, physical assault, and issuing death threats to
anyone who dares to oppose their illegal activities. Those who have
raised their voices against the encroachment, including the
Applicant and other members of the “Talab Bachao Abhiyan” (TBA),
have faced brutal retaliation. These mafia members have created an
atmosphere of fear and intimidation, using violence to silence those
who seek to protect public land.

11. The Applicant, alongside other concerned citizens, has filed
numerous complaints with the authorities, against the

encroachment, Despite their consistent efforts, no meaningful
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action has been taken against the culprits. This inaction on the part
of the authorities has emboldened the land mafias to continue their
illegal activities unchecked, further endangering the lives of the
whistle-blowers and activists involved in the preservation of these
ponds.

12. That on 20.11.2010 Inspector general of Police made a
communication to the Senior Superintendent of Police, Darbhanga
with respect to the complaint received from Rajiullah Khan, whose
land has been forcibly occupied by notorious land mafia/gangsters/
namely Allan, Laddan, Jhabbaan, etc., from Darbhanga city, it was
further directed to submit a compliance report within three days on
whether a case of extortion was registered in that matter. If not,
why was it has not been registered? If it was registered, what was
the outcome?

True copy of communication dated 20.11.2010 made to the Senior
Superintendent of Police, Darbhanga is annexed herewith as
ANNEXURE P-2

13. That on 08.12.2010 the Office of the Senior Superintendent
of Police, Darbhanga, Laheriasarai, issued another communication
to the Deputy Superintendent of Police, Headquarters, regarding a

received complaint. In this communication, the Deputy
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Superintendent of Police was instructed to ensure the registration
of a case and to take effective action against the land mafia.
Additionally, it emphasized prioritizing action under the Bihar Crime
Act against such land mafia in relation to cases registered within the
last two years.
True copy of the communication made by the office of Senior
Superintendent dated 08.12.2010 is annexed herewith as
ANNEXURE P-3

That on 20.09.2021 Communication was made by the
CMO to the District Magistrate which draws attention to the
ongoing encroachments in Darbhanga. it is highlighted that
individuals are encroaching on the main road and canal areas
by constructing shops and residential buildings. This has
resulted in the narrowing of the roads, leading to traffic
congestion and frequent accidents.
True copy of representation dated 20.09.2021 made to the
District Magistrate is annexed herewith as ANNEXURE P-4

That on 12.12.2023 Complaint was made to the district
officer, Darbhanga and Municipal commissioner of Municipal
Corporation Darbhanga regarding the illegal construction of roads

and canals on privately owned land without obtaining any prior
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permission from the landowner. It further emphasizes that
construction activities were carried out without consent or approval,
from the landowner. it is further pertinent to mention that the
proof of service of the complaint is not available to the applicant at
present

True copy of the complaint made to the District officer Darbhanga
dated 12.12.2023 is annexed herewith as ANNXURE P-5

16. That on 08.01.2024 The Applicant made a representation to
the District Officer, Darbhanga, calling for an urgent investigation
into the activities of the land mafia involved in encroachment and
sale of ponds. The complaint further emphasized that these ponds
are being encroached upon and transformed into residential plots
for financial gain, in blatant violation of land and environmental
laws. In addition, the Applicant highlighted the pressing need to
safeguard the lives and liberties of those actively engaged in the
"Talab Bachao Abhiyan" and further highlight the previous incidents
of violence, such as the case of Mohd. Parvez Khan, who was a
whistleblower and murdered for the pond situated at Fakhira Khan,
Rajtoli Ward 30, and the tragic murder of Mohammad Mounuddin,
who was Kkilled for his efforts to protect Rehmganj Khangah
Pokhar, located in Kazipur Ward No. 33. it is further pertinent to
mention that the proof of service of the representation is not

available to the applicant at present
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True copy of the representation dated 08.01.2024 made to the
District Officer, Darbhanga is annexed herewith as ANNEXURE P-
6

That on 10.01.2024 at about 8:00 Pm in the night, when Md.
Tasim (Whistleblower of Moin Pokhar) was holding a community
meeting at his home someone called out, for him, at that moment,
Saira Khatoon, a neighbor, informed the Applicant that Muzaffar
Abid’s son from Chakrahmat was calling for him. Upon stepping out
of the house, he saw four or five young men armed with steel rods
and pistols. They immediately started attacking him, one of them
attacked him with a steel rod, striking him near the left knee. Two
others attempted to shoot him, but when he raised an alarm,
neighbors quickly gathered, causing all the assailants to flee on 10
to 12 motorcycles that were parked nearby. In their haste, the
criminals left behind two motorcycles. With the help of neighbors,
these motorcycles were moved to the road in front of the Md.
Tasim’s House. The registration numbers of those motorcycles are:
(1) BRO7C 3047, and (2) BRO7BA 0945.

Thereafter on 11.01.2024 when no FIR was registered
pursuant to the incident dated 10.01.2024 a complaint was made to

the Station House Officer of Lehriyasarai Police Station, Darbhanga,
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requesting registration of FIR against the land mafia and their
associates. The complaint detailed a grave incident in which armed goons,
who was riding 10-12 motorcycles arrived at the petitioner's residence with
the intent to murder him. This attack is believed to be a direct result of the
active involvement of the applicant and Md. Tasim in safeguarding local
ponds and public land from illegal encroachment. It was further
emphasized that the land mafia, are known for their history of violence and
intimidation. it is further pertinent to mention that the proof of service of the
complaint is not available to the applicant at present
True copy of the complaint dated 11.01.2024 made by Md. Tasim is annexed

herewith as ANNEXURE P-7
19. That Thereafter on 13.01.2024 an FIR was registered at

Police Station Lehriyasarai with respect to the incident which took
place  on 10.01.2024 having FIR No. 5106043240019.
True copy of FIR dated 13.01.2024 having FIR No. 5106043240019 is
annexed herewith as ANNEXURE P-8
20. That on 15.01.2024 Another Complaint was made to the
Station-in-Charge of Laheriasarai Police Station, Darbhanga,
requesting a thorough investigation and prompt action against the
land mafia responsible for orchestrating a deadly attack on the
petitioner. The petitioner, who is an active member of the committee

dedicated to preserving the land surrounding "Mon Pokhar,"
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particularly its western part, and other ponds in Darbhanga has
become a target due to his efforts in preventing illegal
encroachments. Further the complaint emphasizes that the land
mafia unlawfully seize and sell portions of "Mon Pokhar" for their
own gain.
True copy of the complaint dated 15.01.2024 is annexed herewith
as ANNEXURE P-9

21. That Thereafter on 29.01.2024 another complaint was made
to the Senior Superintendent of Police, Darbhanga, concerning
threats to the lives of the members of the Pond Preservation
Committee and their families by the land mafia of Darbhanga, in
that complaint Applicant highlighted the incidents which occurred
on 10.01.2024 & 14.01.2024, when attempts were made to
assassinate the petitioner. These attacks were allegedly a direct
result of the petitioner's active efforts to combat illegal
encroachments on ponds located in Darbhanga.
True copy of the complaint dated 29.01.2024 made to the Senior
Superintendent of Police, Darbhanga is annexed herewith as
ANNEXURE P-10

22. That Later another Representation was made on 28.02.2024

to the Deputy Inspector General, Darbhanga with respect to initiate
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investigation into the incident that occurred on 10.01.2024, and
urging the immediate arrest of the suspects involved. Additionally,
the Applicant requested protection for his family, citing the
continued harassment and threats from the same group of
individuals.
True copy of the representation dated 28.02.2024 made to the
Deputy Inspector General is annexed herewith as ANNEXURE P-
11

23. That on 06.04.2024 Communication was made to the Deputy
Collector of Land Reforms, with respect to a comprehensive
investigation into the encroachment that has occurred at "Moin
Pokhar." The Applicant raised concerns not only about this specific
case of Moin Pokhar but also about 15 other ponds that have been
illegally encroached upon by the land mafia over the past 20-22
years. These water bodies, including "Moin Pokhar," have been
systematically encroached upon, with the land mafia illegally selling
the pond areas for their own financial gain. This long-standing issue
has led to the disappearance of public ponds that once served vital

environmental and community functions.
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True copy of the communication dated 06.04.2024 made to the
Deputy Collector of Land Reforms is annexed herewith as
ANNEXURE P-12

24, That on The petitioner made a representation to the Chief
Secretary, Govt. of Bihar, Secretary Revenue and Land Reforms
Department, Principal Secretary Forest and Environment
Department, member Secretary Wetland Authority, Divisional
Commissioner, Darbhanga, District officer Darbhanga with regard to
encroachment at Moin/ Mon Pokhar which is a naturally created
pond/Lake by the Baghmati Rive in the Darbhanga District of Bihar,
the said representation further highlighted recent encroachments
spanning approximately 5-6 bighas of land, which were being filled
with soil and subsequently sold at a rate of X30-35 lakhs per katha.
While the financial impact of this encroachment exceeds Rs. 50
crores, its environmental cost is incalculable.
True copy of the representation made by the applicant dated
02.12.2024 is annexed herewith as ANNEXURE P-13

25. That Numerous newspapers have reported the alarming issue
of large-scale encroachment on ponds in Bihar, particularly in the
Darbhanga district. These reports reveal a disturbing trend where

natural water bodies, essential for ecological balance and
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groundwater recharge, are being systematically encroached upon.
The encroached lands are then illegally sold for commercial
purposes, including the construction of multistorey buildings. This
blatant disregard for environmental and legal norms has raised
serious concerns among environmentalists, local residents, and civil
society. Ponds, which have historically played a vital role in
maintaining the region's biodiversity and supporting agricultural
activities, are being irreversibly altered. The construction of high-
rise buildings on these sites not only destroys the natural ecosystem
but also exacerbates urban flooding, disrupts groundwater levels,
and contributes to long-term environmental degradation. These
reports underscore the urgent need for stringent action by the
authorities to protect these critical water bodies, enforce existing
environmental and land laws, and penalize those responsible for
such violations. Failure to address this issue could result in
irreversible environmental harm and a significant loss of natural

heritage in the region.
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True copy of the newspaper reports published in various hewspapers
is annexed herewith as ANNEXURE P-14

26. The applicant, through the present application, respectfully
seeks to bring to the attention of this Hon’ble Court the alarming
issue of encroachment that has already occurred on 28 ponds.
These ponds, which once served as vital ecological resources, have
either ceased to exist or been significantly degraded due to the
unlawful actions of land mafias. Despite multiple complaints being
filed with the relevant authorities, no effective measures have been
taken to curb this encroachment. The land mafias have blatantly

disregarded legal prohibitions and sold the land belonging to these
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ponds for commercial and residential purposes, further aggravating
the environmental degradation and impacting the surrounding
communities. The applicant emphasizes that the disappearance of
these ponds is not merely a matter of land misuse but a grave threat
to the ecological balance, groundwater recharge, and biodiversity of
the region. The lack of timely intervention has emboldened these
unlawful activities, leading to an irreparable loss of natural
resources. Furthermore the list annexed with the present application
is divided into three categories wherein from serial No. 1-16 are
those ponds which has been encroached completely and from serial
No. 17-23 are those ponds which has been encroached
approximately 40-90% and rest others are in process of
encroachment.

27. In light of the above, the applicant prays for this Hon’ble Court
to take cognizance of the matter and direct the appropriate
authorities to take stringent action against the encroachers/
Polluters, restore the affected ponds to their natural state, and
ensure the protection of remaining water bodies from further
encroachment.

A list of the 28 ponds which have been encroached is annexed

herewith as ANNEXURE P-15
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28. It is crucial to bring to the attention of this Hon’ble Court that
the Ministry of Environment, Forest & Climate Change (Welfare
Division), through its office memorandum, has explicitly clarified
that wetlands larger than 2.25 hectares, as identified in the National
Wetland Inventory and Assessment (NWIA), 2011, are to be
afforded protection under Rule 4 of the Wetlands (Conservation and
Management) Rules, 2017. This protection applies regardless of the
applicability of notifications under the said rules, in this context, it
is pertinent to highlight that Moin/Mon Pokhar, a wetland spanning
approximately 100 hectares, falls squarely within the ambit of this
protection framework. Despite its ecological significance and legal
safeguards, the pond has become a victim of extensive
encroachment, reportedly amounting to approximately 6 acres. This
encroachment has been facilitated by the inaction and negligence
of the authorities tasked with safeguarding such critical ecological
resources. The land mafias have exploited this lack of enforcement,
threatening not only the wetland’s integrity but also its crucial role
in sustaining biodiversity, groundwater recharge, and local climate
regulation.

True copy of the office memorandum dated 8™ March 2022 is

annexed herewith as ANNEXURE P-16
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29, The applicant humbly requests this Hon’ble Court to take
cognizance of this matter and issue appropriate directions to ensure
the protection and restoration of Moin/Mon Pokhar, while holding
the responsible parties accountable for their failure to uphold the
provisions of the Wetlands (Conservation and Management) Rules,
2017.

30. Hence the present Petition.

GROUNDS

That in the above-mentioned facts and circumstances, the present
petition is being filed based on the following grounds, amongst other,

without prejudice to, and independent of others:

A. Because The importance of pokhar/ pond in small villages of Bihar
is significant, not only for addressing current water needs but also for
ensuring sustainable access to water for future generations. Here are
the key aspects of their importance and the need for preservation;
Importance of Pond:

The pond has cultural, economical, environmental and ecological
importance including flood and drought mitigation, which can be
underlined under the following heads:

Recharging Groundwater:
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Pond helps in recharging of ground water. Growing depletion of ground
water is a serious concern everywhere including Bihar and Darbhanga.
It is utilized for harvesting of rain water, and to promoting the use of
surface water. Pond fulfills this objective adequately.

Common Need of Community:

Pond is a place of bathing and washing clothes for the community. Its
water is used for irrigation of agricultural land during non-monsoon
seasons, and for meeting needs of cattle. Therefore, pond must be
protected to reduce over exploitation of ground water and the quality
of its water must be ensured so as to prevent health hazards of common
people.

Livelihood & Nutrition:

It provides livelihood to weaker section (fishermen, locally called Mallah
or Sahani or Mukhiya) of the society and nutritional food to human
beings in the form of fish, snail and crab. Farming of fish and makhana
(Eurela ferox) are two major crops of the pond. Besides them, snail,
crab and other produces also provide livelihood.

Aquatic Life:

Water area of a pond provides space to live and survive a wide variety

of fishes, crabs, snails, insects, tortoise, snakes and frogs, besides,
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water-weed and grass. They work as a food chain system and help in
maintaining cleanliness of pond water.

Birds:

More than 70 to 80 varieties of birds feed on small fishes and insects
provided by the pond. More than hundread varieties of fish species
including crabs, snails and insects are on the verge of extinction due to
poisoning of pond for cleaning the pond from unwanted fish and its
harvesting, and pollution of water.

Shelter for Wild Animals:

Pond’s Mahar/Bhind/Bhir (high raised earth wall around a pond/ pond
bund) covered with trees, grass, bush and shrub provides natural
habitation/shelter belt for small and regional wild animals and birds in
rural areas.

Cultural & Festival Place & Common Heritage of Culture:

Pond is a common cultural and festival place of all castes and sects, no
matter who excavated it. Excavation of pond is a religious act like
building of a temple/ mosque/church, but with secular approach. For
instance, Mirja Khan Talab/Pond in Darbhanga town was
built/excavated by a Muslim, but Hindus perform all kinds of religious
festivals there. Similarly, Harahi pond was excavated by a Hindu king,

but Muslims immerse their Tiziya in this pond.
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Flood & Drought Mitigation:

Pond bund provides safe place for shelter during flood period. In 1987
flood, more than 10,000 people took shelter on pond bund/Mahar of
Badh Pond in Kyoti and people of Nesta Gram Panchayat took shelter
on pond bund of Holiya Pond. In 2004 flood, Dighi pond of Darbhanga
took about 3 to 4 hours to fill with water and thereby provided sufficient
time(3 to 4 hours) for people to shift to safe place or to take safety
measures.

B. Because United Nations Conference on the Human Environment,
Stockholm, 1972 was the first United Nation convention on
environmental issues. It is the foundation of environmental law around
the whole world, wherein 25 principles were elucidated concerning the
environment. The most notable principles were

1. It recognized human rights as a part of environmental
protection and therefore the right to quality environment is
a fundamental right of a human.

2. Promotion of sustainable development, Non-renewable
resources must be used in such a manner as to guard these
resources from exhaustion in the future.

3. Man has the fundamental duty to protect the wildlife and

its habitat.
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4, States have the duty to protect and preserve the
environment and to develop such laws which promote
sustainable development.

C. Because in the case of Subhash Kumar v. State of Bihar, (1991) 1 SCC
598 at page 604 the Hon'ble Supreme Court of India held that right to
pollution free water and air is a fundamental right protected under
article 21 of the constitution of India, the relevant portion of the

Judgement is as under;

"7. Article 32 is designed for the enforcement of
Fundamental Rights of a citizen by the Apex Court. It
provides for an extraordinary procedure to safeguard the
Fundamental Rights of a citizen. Right to live is a
fundamental right under Article 21 of the Constitution and
it includes the right of enjoyment of pollution-free water and
air for full enjoyment of life. If anything endangers or
impairs that quality of life in derogation of laws, a citizen
has right to have recourse to Article 32 of the Constitution
for removing the pollution of water or air which may be
detrimental to the quality of life. A petition under Article 32
for the prevention of pollution is maintainable at the

instance of affected persons or even by a group of social
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workers or journalists. But recourse to proceeding under
Article 32 of the Constitution should be taken by a person
genuinely interested in the protection of society on behalf
of the community. Public interest litigation cannot be
invoked by a person or body of persons to satisfy his or its
personal grudge and enmity. If such petitions under Article
32, are entertained it would amount to abuse of process of
the court, preventing speedy remedy to other genuine
petitioners from this Court. Personal interest cannot be
enforced through the process of this Court under Article 32
of the Constitution in the garb of a public interest litigation.
Public interest litigation contemplates legal proceeding for
vindication or enforcement of fundamental rights of a group
of persons or community which are not able to enforce their
fundamental rights on account of their incapacity, poverty
or [gnorance of law. A person invoking the jurisdiction of this
Court under Article 32 must approach this Court for the
vindication of the fundamental rights of affected persons
and not for the purpose of vindication of his personal grudge
or enmity. It is duty of this Court to discourage such

petitions and to ensure that the course of justice [s not
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obstructed or polluted by unscrupulous litigants by invoking
the extraordinary jurisdiction of this Court for personal
matters under the garb of the public interest litigation see
Bandhua Mukti Morcha v. Union of India [(1984) 3 SCC 161 :
1984 SCC (L&S) 389 : (1984) 2 SCR 67] ; Sachindanand
Pandey v. State of W. B. [(1987) 2 SCC 295 331] ;
Ramsharan Autyanuprasi v. Union of India [1989 Supp (1)
SCC 251] and Chhetriya Pardushan Mukti Sangharsh Samiti

v. State of U.P. [(1990) 4 SCC 449]"

D. Because it is the fundamental duty of every citizen to protect and
improve the natural environment including forest, lakes, rivers and
wildlife and the same is provided under Article 51 A (g) of the
Constitution of India, the relevant portion of the same is as under;

“(g) to protect and improve the natural environment
including forests, lakes, rivers and wild life, and to have
compassion for living creatures;”

E. Because in Intellectuals Forum v. State of A.P., (2006) 3 SCC
549 : 2006 SCC OnLine SC 210 at page 577 the Hon'ble Supreme Court
while asserting the need for environmental protection and conservation
of natural resources. has observed that the environmental protection

and conservation of natural resources has been given a status of a



90

fundamental right and brought under Article 21 of the Constitution.
This apart, the directive principles of State policy as also the
fundamental duties enshrined in Part IV and Part IV-A of the
Constitution respectively also stress the need to protect and improve
the natural environment including the forests, lakes, rivers and wildlife
and to have compassion for living creatures, the relevant portion of the
said Judgement is as under;
"88. However some of the environmental activists, as
noted in The Environmental Activities Handbook authored
by Gayatri Singh, Kerban Ankleswaria and Colins
Gonsalves, that the Judges are carried away by the
money spent on projects and that mega projects, that
harm the environment, are not condemned. However, this
criticism seems to be baseless since in Virender Gaur v.
State of Haryana [(1995) 2 SCC 577] this Court insisted
on the demolition of structure which have been
constructed on the lands reserved for common purposes
and that this Court did not allow its decision to be
frustrated by the actions of a party. This Court followed
the said decision in several cases issuing directions and

ensuring its enforcement by nothing short of demolition



o1

or restoration of status quo ante. The fact that crores of
rupees were spent already on development projects did
not convince this Court while being in a zeal to jealously
safeguarding the environment and in preventing the
abuse of the environment by a group of humans or the
authorities under the State for that matter.

84. The world has reached a level of growth in the 21st
century as never before envisaged. While the crisis of
economic growth is still on, the key question which often
arises and the courts are asked to adjudicate upon is
whether economic growth can supersede the concern for
environmental protection and whether sustainable
development which can be achieved only by way of
protecting the environment and conserving the natural
resources for the benefit of humanity and future
generations could be ignored in the garb of economic
growth or compelling human necessity. The growth and
development process are terms without any content,
without an inkling as to the substance of their end results.
This inevitably leads us to the conception of growth and

development which sustains from one generation to the



92

next in order to secure "our common future’ In pursuit
of development, focus has to be on sustainability of
development and policies towards that end have to be
earnestly formulated and sincerely observed. As Prof
Weiss puts it, "conservation, however, always takes a
back seat in times of economic stress” It [s now an
accepted social principle that all human beings have a
fundamental right to a healthy environment,
commensurate with their well-being, coupled with a
corresponding duty of ensuring that resources are
conserved and preserved in such a way that present as

well as the future generations are aware of them equally.”

True copy of the Judgment passed by the Hon'ble Supreme Court in

Intellectuals Forum v. State of A.P., (2006) 3 SCC 549 is annexed

herewith as ANNEXURE P-17

F. Because the Bihar Municipal Act, 2007 provides for Maintenance of

pond & water body, pollution free pond, health & environment, safe

disposal of sewage, garbage and medical waste, maintenance of

greenery etc are highlighted under the Section 47, Section 248, Section

249,Section 276, & 273 the relevant provisions are as follows;
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“Section 47: Other functions - A Municipality may,
having regard to the satisfactory performance of its
core functions, which shall constitute the first charge
on the Municipal Fund, and subject to its managerial,
technical and financial capabilities, undertake or
perform, or promote the performance of, any of the
following functions: -

(1) in the sphere of town planning, urban
development, and development of commercial
infrastructure, -

(a) planned development of new areas for human
settlement,

(b) measures for beautification of the municipal area
by setting up parks and fountains, providing
recreational areas, improving river, banks, and
landscaping,

(c) collection of statistics and data, significant to the
community, and

(d) integration of the development plans and
schemes of the municipal area with the district or
regional development plan, if any.

(2) In the sphere of protection environment, - of

(a) reclamation of waste lands, promotion of social
forestry and maintenance of open spaces,

(b) establishment and maintenance of nurseries for
plants, vegetables, and promotion of greenery trees
through and mass participation,

(c) organization of flower-shows and promotion of
flower-growing as a civic culture, and

(d) promotion of measures for abatement of all forms
of pollution.

“Section 248: Duties of the Municipality -
Subject to the provisions of section 10, and having



94

regard to the linkages with Urban economy,
infrastructure, productivity, poverty and
environmental health in the municipal area, the
Municipality shall take adequate measures.”

“Section 249:
e) preservation of wetland.

k.) promotion of urban agriculture and urban
forestry.

l.) development of parks, gardens, and open spaces

“Section 264: Polluters to pay — The Municipality
may, by regulations, provide for recovery of charges
and imposition of penalty on those persons who are
directly responsible for causing pollution of any kind
referred to in this chapter.”

Chapter XXXII, Urban Forestry, Parks,
Gardens, Trees and Playground

Section 273: Municipality to implement
schemes —

(1) The Municipality shall take necessary steps for-
(a) Promotion of urban forestry

(b) Creation of Public parks and gardens, and
planning of trees,

(c) Provision of parks and playgrounds for
children and youths”

G. The Other Major Legal Provisions, which have bearing on
lakes/ponds/tanks and environment, are:
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a) The National Environment Policy (NEP) 2006
recognizes the services rendered by the water bodies
like lakes & wetlands.

b) The Environment (Protection)Act, 1986 empowers
the Central Government to take measures to protect
and improve environment which include water, air,
and land and the inter relationship which exists
among and between water, air and land and human
beings, other living creatures, plants, macro-
organism and property.

c) Ministry of Environment, Forest, and Climate
Change Government of India (MOEFCC)
implemented National Plan for Conservation of
Aquatic Ecosystems (NPCA) in April 2019.

d) The Water (Prevention & Control of
Pollution) Act, 1974 and amendments. It
empowers the Government to maintain the
wholesomeness of water bodies. The Act also
provides for prohibition on use of streams, (includes
inland water whether natural and artificial) or wells
for disposal of polluting matters, etc. It enables the
Government through Central and State Pollution
Control Boards to prescribe the standard and has
provision of monitoring & compliances and penal
provisions against the violators of the Act.

e) The Forest (Conservation) Act, 1980,
amended in 1988. The Wildlife (Protection), Act
1972, amended in 1983, 1986 and 1991. New Bio-
diversity Bill- 2000. In rural area, pond
bund/Mahar provides space for the growth and
protection of different varieties of tress, plants and
shrub/bush, grasses, many of which have values of
biodiversity and medicinal; and works as a shelterbelt
of wild animals Selected Mahar can be used for
protection biodiversity.
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H. The Other Major Legal Provisions, which have bearing on
lakes/ponds/tanks and environment, are:
The National Environment Policy (NEP) 2006 recognizes the services
rendered by the water bodies like lakes & wetlands.
The Environment (Protection)Act, 1986 empowers the Central
Government to take measures to protect and improve environment
which include water, air and land and the inter relationship which exists
among and between water, air and land and human beings, other living
creatures, plants, macro-organism and property.
The Water (Prevention & Control of Pollution) Act, 1974 and
amendments. It empowers the Government to maintain the
wholesomeness of water bodies. The Act also provides for prohibition
on use of streams, (includes inland water whether natural and artificial)
or wells for disposal of polluting matters, etc. It enables the Government
through Central and State Pollution Control Boards to prescribe the
standard and has provision of monitoring & compliances and penal
provisions against the violators of the Act. The Forest (Conservation)
Act, 1980, amended in 1988. The Wildlife (Protection), Act 1972,
amended in 1983, 1986 and 1991.New Bio-diversity Bill — 2000. In rural
area, pond bund/Mahar provides space for the growth and protection

of different varieties of tress, plants and shrub/bush, grasses, many of
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which have values of biodiversity and medicinal; and works as a
shelterbelt of wild animals. Selected Mahar can be used for protection
of biodiversity.

I. Because in exercise of the powers conferred by section 25, read with
sub-section (1) and clause (v) of sub-section (2) and sub-section (3)
of section 3 and section 23 of the Environment (Protection) Act, 1986
and in supersession of the Wetlands (Conservation and Management)
Rules, 2010, except as respects things done or omitted to be done
before such supersession, the Central Government makes the rules for
conservation and management of wetlands, the relevant portion of the
same is as under;

4. Restrictions of activities in wetlands.—(1) The
wetlands shall be conserved and managed in
accordance with the principle of 'wise use' as
determined by the Wetlands Authority.

(2) The following activities shall be prohibited within
the wetlands, namely,-

(i) conversion for non-wetland uses including
encroachment of any kind,
(1) setting up of any industry and expansion of existing

industries;
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(ifi) manufacture or handling or storage or disposal of
construction and demolition waste covered under the
Consstruction and Demolition Waste Management Rules,
2016, hazardous substances covered under the
Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989 or the Rules for Manufacture,
Use, Import, Export and Storage of Hazardous Micro-
organisms Genetically engineered organisms or cells,
1989 or the Hazardous Wastes (Management, Handling
and Transboundary Movement) Rules, 2008, electronic
waste covered under the E-Waste (Management)
Rules, 2016,

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from
industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for
boat jetties within fifty metres from the mean high flood
level observed in the past ten years calculated from the
date of commencement of these rules; and,

(vii) poaching.

Provided that the Central Government may consider
proposals from the State Government or Union Térritory
Administration for omitting any of the activities on the

recommendation of the Authority”
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J. Because in furtherance of Rule 4 of the Wetlands (Conservation &
Management) Rules 2017 the Ministry of Environment, Forest &
Climate Change, Government of India (Wetlands Division) through its
office memorandum dated 08.03.2022, it was clarified/reiterated that
wetlands (>2.25 ha) as per the National Wetland Inventory and
Assessment (NWIA), 2011 should be protected as per Rule 4 of the
Wetlands (Conservation and Management) Rules, 2017.

K. Because this is a case where the land mafia and people associated with
them have committed public nuisance which is a punishable offence
under section 270 of Bhartiya Nyaya Sanhita, 2023, the relevant portion
of the same is as under;

“270. Public nuisance

A person is guilty of a public nuisance who does any act or
is guilty of an illegal omission which causes any common
injury, danger ger or annoyance to the public or to the
people in general who dwell or occupy property in the
vicinity, or which must necessarily cause injury, obstruction,
danger or annoyance to persons who may have occasion to

use any public right but a common nuisance is not excused
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on the ground that it causes some convenience or
advantage”

L. Because The Hon'ble Supreme Court has also been watching with
anguish the terrible state of affairs in protecting lakes and other public
commons across India. The Hon'ble Supreme Court has consistently
held that lakes and such other commons must be protected for the
benefit of current and future generations, to build water security for all
and also for supporting traditional livelihoods and the conservation of
biodiversity.

M. Hinch Lal Tiwari Vs. Kamala Devi and Ors. (Appeal (civil) 4787
of 2001 ): The Hon’ble Court ordered ‘It is important to notice that the
material resources of the community like forests, tanks, ponds, hillock,
mountain etc. are nature's bounty. They maintain delicate ecological
balance. They need to be protected for a proper and healthy
environment which enables people to enjoy a quality life which is the
essence of the guaranteed right under Article 21 of the Constitution.
The Government, including the Revenue Authorities i.e. Respondents
11 to 13, having noticed that a pond is falling in disuse, should have
bestowed their attention to develop the same which would, on one
hand, have prevented ecological disaster and on the other provided

better environment for the benefit of the public at large’.
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N. Jagpal Singh and Ors. vs. State of Punjab and Ors. (Civil
Appeal No. 1132/2011)-: the Hon'ble Court has laid down
fundamentally the interpretation of law and practice with regard to
management and conservation of lakes/ponds as public commons.
Further, considering the task of protecting such water bodies for the
benefit of current and future generations, the Hon'ble Supreme Court
has directed as follows: “Let a copy of this order be sent to all Chief
Secretaries of all States and Union Territories in India who will ensure
strict and prompt compliance of this order and submit compliance
reports to this Court from time to time.” The Court clarifying its intent
to ensure no dereliction of its orders has further directed that the
matter “...be listed before this Court from time to time (on dates fixed
by us), so that we can monitor implementation of our directions herein.
List again before us on 3.5.2011 on which date all Chief Secretaries in
India will submit their reports.”

O. The Hon'ble Patna High Court’s Order:

Regarding demolition, road widening, removal of encroachment etc., in
the case of Arun Kumar Mukherjee VS. State of Bihar (CWJC No. 2290
of 1996):-

The Hon’ble Patna high Court has repeatedly given orders and

directions to the Bihar Government and all District Magistrates and other
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concern authorities for demolition and removing of encroachments from
public lands, roads and flanks of the road, parks and green zones
(Emphasis added). On dated 19/5/1998, the Hon’ble Court has
ordered:-

“Vide order dated 12/7/1996 we have directed the Registrar General of
this Court to prepare photo copies of the entire orders sheet of this case
and to send one copy to the Chief Secretary, Government of Bihar, for
communication to all the District magistrates who in turn were required
to communicate the orders to the concerned district authorities, who
were commanded to comply with the orders and directions as soon as
possible. It was further emphasized that encroachment from the public
land, road and flanks of the road must be removed in the first instance
followed by the removal of unauthorized structures wherever they are
by the competent authorities. This was to be followed by cleaning up
of the drainage system and sewage system. We had also directed all
district Magistrate to submit a report as to the action taken by them on
or before 26th August, 1996.”

On 16/10/1998, the Hon’ble High Court Ordered:-

"8. We are left no option but to issue this last warning to the district

authorities and to the State Government. We hereby direct that:-
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(1) Within two weeks from today all encroachment from public roads,
flanks, and public lands such as parks, green zone etc. should be
removed.
(9) Let a copy of this ordered be given to learned A.A.G., who shall
communicate the same to the concerned authorities of the State of
Bihar who in turn will communicate to all the District Magistrate,
Superintendent of Police and other officers of the State to implement
this order within two weeks from today. Except in cases where judicial
orders have been passed the courts, the order shall be implemented
against all other encroachments.”
P. Hon’ble National Green Tribunal, Principal Bench Order:

Lt. Col. Sarvadaman Singh Oberoi vs Union of India & Ors. (M.A. No.

26/2019): The principal bench of Hon’ble Nation Green Tribunal held

“To give effect to 'Precautionary principle and Sustainable
Development' principle, we direct all the States and UTs to
review the existing framework of restoration all the water
bodies by preparing an appropriate action plan. Such action
plans may be prepared within three months and a report
furnished to the CPCB. The CPCB may examine all such
plans and furnish its comments to this Tribunal within two

months thereafter. The Chief Secretaries of all the
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States/UTS in the course of undertaking monitoring exercise
in pursuance of the order of this Tribunal in O.A No.
606/2018, Compliance of MSW Rules, 2016, may also
include restoration of water bodies as one of the items as
the same is also incidental to waste management which are
covered by orders in O.A No. 606/2018, Compliance of MSW
Rules, 2016. The CPCB may prepare and place on its
website guidelines in the matter of restoration of water

bodies in the light of above order within one month."

Q. Because the Hon’ble Patna High Court in CWIC 9682/2015, in its
judgment, established a mechanism to address such problems.
Relevant portion of the order is as under;

“...Having perused the material on record, the
affidavits filed and the progress in removal of the
encroachment as is evident from the affidavits filed
by the District Magistrates, in the opinion of this
Court, considerable steps have been taken and
efforts made in removal of the encroachment. This
Court hopes and expects that steps taken by the

authorities will be taken to its logical conclusion and
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thus the instant application is being disposed of with

the following directions:-

i) The Circle Officers will prepare a chart every
three months in the format prescribed by this
Court in this case giving the total number of
water bodies and the total number of water
bodies from which encroachments are required
to be removed and shall submit the same to
their respective District Magistrates on 1" of
January, 1" of April, 1" of July and 1 of October
respectively.

i) The District Magistrate shall personally look
into and monitor the matter and take all
possible steps in accordance with law for
removal of the encroachments from the water
bodies.

iii) The Senior Superintendent of
Police/Superintendent of Police of the
respective districts shall provide adequate

police force as and when requisitioned by the
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authorities/Circle Officers for the above

purpose.

iv) It shall be the duty of the Circle Officers to keep

a watch that none of the water bodies are once

again encroached upon.”

R. Because the High Court vide order dated 21.07.2023 in CWIC No.

9692 of 2015 directed as under;

“6. Having perused the material on record, the
affidavits filed and the progress in removal of the
encroachment as is evident from the affidavits filed by
the District Magistrates, in the opinion of this Court,
considerable steps have been taken and efforts made
in removal of the encroachment. This Court hopes and
expects that steps taken by the authorities will be taken
to its logical conclusion and thus the instant application
is being disposed of with the following directions:-

(i)

(i)

The Circle Officers will prepare a chart every
three months in the format prescribed by this
Court in this case giving the total number of
water bodies and the total number of water
bodies from which encroachments are
required to be removed and shall submit the
same to their respective District Magistrates
on 1st of January, 1st of April, 1st of July and
1st of October respectively.

The District Magistrate shall personally look
into and monitor the matter and take all
possible steps in accordance with law for
removal of the encroachments from the water
bodies.
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(iii) The Senior Superintendent of
Police/Superintendent of Police of the
respective districts shall provide adequate
police force as and when requisitioned by the
authorities/Circle Officers for the above
purpose.

(iv) It shall be the duty of the Circle Officers to
keep a watch that none of the water bodies
are once again encroached upon.

7. Let a copy of this order be communicated to the

District Magistrates of all districts for its onward

communication to the Circle Officers for its due

compliance.

8. The writ application stands disposed of.

S. Because already 28 ponds have been encroached upon and these
ponds, which once served as vital ecological resources, have either
ceased to exist or been significantly degraded due to the unlawful
actions of land mafias. Despite multiple complaints being filed with the
relevant authorities, no effective measures have been taken to curb
this encroachment. The land mafias have blatantly disregarded legal
prohibitions and sold the land belonging to these ponds for commercial
and residential purposes, further aggravating the environmental
degradation and impacting the surrounding communities. The
applicant emphasizes that the disappearance of these ponds is not
merely a matter of land misuse but a grave threat to the ecological

balance, groundwater recharge, and biodiversity of the region. The lack
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of timely intervention has emboldened these unlawful activities,

leading to an irreparable loss of natural resources.

LIMITATION

T. That the present Application is being filed within the limitation
as cause of action is subsisting and petitioners are making efforts to
halt the illegal encroachment on ponds and there is no delay in filing
the case.

PRAYER

It is therefore, prayed that this Hon'ble court may be pleased to:

I. Pass an order directing Respondent No. 2 the District Magistrate of
Darbhanga to immediately produce before this Hon'ble Tribunal
Land Records Pertaining to the Moin/ Mon Pokhar immediately and
get the said area demarcated and ensure that no illegal
construction/encroachment takes place in the said area and illegal
construction and encroachment if any be immediately removed.

II. Pass an order for the formation of a high-powered committee
comprising of the Senior officials of the Respondent Departments
and other expert members to investigate the issues raised and
prayers sought in the present application.

III. Pass an order/ direction to comply with and also to maintain status
quo ante as held in Intellectuals Forum v. State of A.P., (2006) 3 SCC

549 : 2006 SCC OnLine SC 210 at page 577
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VI.

VII.

VIII.
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Pass an order directing the Respondents to remove the illegal
construction and punish the illegal encroachers. Further, they must
be directed to fix the boundary around the waterbody to
prevent further encroachment.

Pass an order/ direction to the respondent authorities to
take stringent action against the Encroachers/ polluters to
restore the affected ponds details of which have been mentioned
in Annexure P-15 to their natural state, and ensure the protection

of remaining water bodies from further encroachment.

Pass an order of imposing exemplary cost on the Polluters/
respondents, and further to ensure that steps are taken to
immediately stop the encroachment on Public land.

Pass an order imposing heavy cost on the concerned authorities for
polluting the water reservoir as well as the environment around the
same and further costs for allowing the encroachment in and around
the water body.

Pass an order granting cost of the present application by way of

imposing costs on the respondents in favor of the applicants.
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IX. Pass such other and further Order(s) as this Hon'ble Court may

deem fit and proper on the facts and circumstances of the case.

-

KAMLESH KUMAR MISHRA AND RENU
ADVOCATE FOR THE APPLICANT(S)
FOR CORPUS JURIS INDIA

346A, Lawyers Chamber Block I,
Delhi High Court, Delhi 110003
Kamlesh.legalaid@gmail.com

+91 9582388509

FILED BY:

DATED: 07.01.2024
PLACE: NEW DELHI
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA o
MOZV
0.A NO. - OF 2024 : 6\ |2

In the matter of:

06 Dec 2024

Talab Bachao Abhivan /TPAY & An= . . i, Ealitaited
25 Versus '
Govt. of Bihar & Ors. ; ...Respondent:;

AFFIDAVIT

I, Md. Taseem Nawab S/o Nawab Ali, age about 74 years R/o Ward No.
31, Jamalpura Bhigo, Near Masjid, Post- lalbag, Darbhanga, Bihar 846004,

do hereby, solemnly affirm and declare as under;

e “‘1 u.,_%\ 1. That I am the Applicant in the above captioned Appllcatlon and I am
2O ‘4@?}:3 conservant with the facts and circumstances of the present case

‘ hence competent to swear this affidavit in such capacity.

5/
E‘k&,ﬁ*‘ 2. That the accompanying application has been prepared at my

instance and under my instructions.

3. That the contents of ne same application paras to are true and
correct to the best of my knowledge and belief and nothing material

has been suppressed therefrom.
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4. 1 further state that no petition/ application has been filed before any

other Court or tribunal seeking similar relief by the Petitioner.

M MAWAET(/M S

DEPONENT

Verification

Verified at Delhi on the .Q6.12.. day of 2024 that the contents of

w*““'j?;’»\ the Affidavit are true and correct to the best of my knowledge and

:\ nothing material has been concealed thereupon.
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

0.A NO. OF 2024
In the matter of:
Talab Bachao Abhiyan (TBA) & Anr. ...Applicants
Versus
Govt. of Bihar & Ors. ...Respondents
AFFIDAVIT

I, Narayan Jee Choudhary Convener of TALAB BACHAO ABHIYAN -TBA Clo
Maithili Sahitya Parishad, Professor Colony, Dighi West, Near Primary
School Darbhanga -846004 Bihar Ph: +91 9955344811(Presently at New
Delhi) is authorized representative of the Applicant organization herein,
do hereby, solemnly affirm and declare as under

1. That I am the Applicant in the above captioned Application and I am
well conversant with the facts and circumstances of this case and
hence competent to swear this affidavit in such capacity.

2 That the accompanying application has been prepared at my

instance and under my instructions.

3. That the contents of the same application paras to are true and
correct to the best of my knowledge and belief and nothing material

G \s been suppressed therefrom.
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4. 1 further state that no petition/ application has been filed before any

other Court or tribunal seeking similar relief by the Petitioner.

4
DEPONENT
Verification
74
Verified at Delhi on then..‘.l..m.:f... réluaw,r of 2024 that the contents of

the Affidavit are true and correct to the best of my knowledge and

nothing material has been concealed thereupon.
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The western side of Mon Pokhar, near Karamganj Main Road,
shows clear signs of encroachment. Despite the illegal activities,
some old trees along the pond’s bund remain intact, standing as
remnants of the original landscape amidst the ongoing
encroachment.

-~
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o = L_'.:_ J} GPS Map Camera

. Darbhanga, Bihar, india
» 3, Karamganj Main Rd, Karamganj, Darbhanga, Bihar 846001, India
@ Lat 26.131376°
£ Long 85.893231°
_© 21/01/24 01:32 PM GMT +05:30
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Encroachment Encroachment

L —— &L :
o .M & crs Map camera

4VGP+MHS9, Karamganj, Yakubpur, Darbhanga, Bihar 846003, India
Lat 26.126798"

2 Long 85.887517°
20/10/24 11 5 AM GMT +05:30

Yakubpur, Bihar, India

Dumping of Municipal Solid Waste in Mon Pokhar &
Encroachment

. —a
58 cPs Map camera

Yakubpur, Bihar, India
AVGP+MHS9, Karamganj, Yakubpur, Darbhanga, Bihar 846003, India
Lat 26126765
Long 85.887563°
20/10/24 11:25 AM GMT +05:30
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Wild Grass Covered water surface of Mon Pokhar
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Moin Pokhar, Darbhanga
https://maps.app.g00.gl/91MnfykC7DF7U7at6
26.129783, 85.883975

Yakubpur, Bihar 846003
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Memo No: 2738/Ap.Sha.
Office of the Inspector General of Police,

Darbhanga Range, Darbhanga.

Date: 20th November 2010
To,
Senior Superintendent of Police, Darbhanga.

Subject: Regarding the application received from Raziullah Khan.

In relation to the aforementioned subject, it is to inform you that there has been a
prior attempt by the notorious land mafia/rackets/anti-social elements of
Darbhanga city, such as Allan, Laddan, Jhaban, etc., to forcibly seize the land of
the applicant. These anti-social elements have either tried to purchase the
applicant's land at a very low price or have demanded an extortion amount of two
lakhs per katha.

In this regard, during my tenure as the Deputy Inspector General of Police, I had
issued orders through memo number 1846/CR dated 23.8.2008 from the
Darbhanga Range Office to register an extortion case and to conduct an
investigation. Kindly submit a compliance report within three days, stating
whether an extortion case was registered or not. If not registered, explain why. If
registered, provide the outcome of the case. Also, hold accountable those
responsible for not registering the case and submit a report.

The applicant claims that despite favorable orders from the District Magistrate-
cum-Settlement Officer, Darbhanga Division, and the Hon’ble High Court, Patna,
confirming his rights, the applicant continues to face threats of eviction from the
land and fears for his safety due to the collusion between low-level officers and
staff involved in land settlement, land mafia, and anti-social elements.

On 28.10.10, these anti-social elements initiated illegal construction on the said
land. Upon receiving information, the Sub-Divisional Officer ordered to maintain
the status quo. The Station House Officer visited the site on 30.10.10 in the
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morning, where the applicant presented his case. However, after the officer's
departure, the anti-social elements assaulted the applicant, his brother-in-law, and
his son, and pressured him to sell the land at a low price. They threatened that if
he did not comply, he would meet the same fate as GP Moiuddin and lose both
his life and property.

Immediately after this incident, the Station House Officer of Laheria Sarai
registered case number 502/10 against the applicant and arrested him, along with
his brother-in-law and son. They were taken to the police station but were released
on bail following the intervention of prominent citizens. The applicant was forced
to repeatedly alter his application.

The above circumstances clearly indicate that the Station House Officer of
Laheria Sarai is entirely acting under the influence of the land mafia. Not only is
the police control over these anti-social elements weak, but it also appears that
the police are acting at the behest of these elements, which is highly regrettable.

I have reviewed the order passed by the Commissioner of Darbhanga Division on
10.9.07. The Commissioner's order reveals that the actions of the employees and
officers involved in land settlement are not just negligent and indifferent but of a
criminal nature. The applicant's account number 588 contained details of 19 plots,
of which 15 plots were deleted without any order on 06.01.02, which the
Commissioner found surprising. There is mention of initiating departmental
proceedings against the concerned officers. Obtain details of the orders passed in
these departmental proceedings, and based on the applicant's statement, register
separate FIRs against these employees and inform me of the FIR numbers within
a week.

The fact that the Station House Officer did not visit the site himself in such a
serious land dispute and instead sent a subordinate officer clearly shows that the
Station House Officer does not want to intervene effectively in the case legally,
and instead, wishes to complicate the matter, denying the aggrieved party any
legal support.
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The Senior Superintendent of Police, Darbhanga, should conduct a joint review
of all cases related to this matter. Ensure the registration of the required cases in
light of the above instructions and ensure effective and decisive action against the
land mafia. Also, prioritize action under the Bihar Crime Act against such land
mafia elements involved in cases registered in the last two years.

Inspector General of Police

Darbhanga Range, Darbhanga.
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Darbhanga

Office of the Senior Superintendent of Police, Darbhanga, Laheriasarai
Date: 08/12/2010

To,

Deputy Superintendent of Police, Headquarters

Subject: Regarding the application received from Rajiullah Khan.

Reference: Memorandum No. 2738/Crime Branch, dated 20.11.2010, from the
Inspector General of Police, Darbhanga Division, Darbhanga.

It has been brought to attention through the above-mentioned reference that an
attempt was made in the past to forcibly occupy the applicant's land by notorious
land mafia/gangsters/anti-social elements, namely Allan, Laddan, Jhabbaan, etc.,
from Darbhanga city. These anti-social elements are either trying to purchase the
applicant's land at a very low price or are demanding extortion money of Rs. 2
lakhs per Katha.

In this regard, during my tenure as Deputy Inspector General of Police, an order
was issued through Memorandum No. 1846/CR, dated 23.08.2008, from the
office of the Deputy Inspector General of Police, Darbhanga Division, to register
a case of extortion and conduct an investigation. You are directed to submit a
compliance report within three days on whether a case of extortion was registered
in this matter. If not, why was it not registered? If it was registered, what was the
outcome? You are also directed to establish accountability for not registering the
case and submit a report.

Regarding the disputed land, the applicant claims that the District Magistrate-
cum-Settlement Officer, Commissioner of Darbhanga Division, and the Hon’ble
High Court, Patna, have all confirmed the applicant's rights. Despite this, due to
the collusion of lower-level officials and employees involved in land settlement
with the land mafia and anti-social elements, the applicant constantly faces the
threat of being dispossessed of his land and concerns for his life and property.
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On 28.10.2010, the anti-social elements started illegal construction on the said
land. Upon receiving the information, the Sub-Divisional Officer issued an order
to maintain the status quo. The police station's Jamadar visited the site on the
morning of 30.10.2010 for investigation. The applicant presented his case, but
later, the anti-social elements dragged the applicant, his brother-in-law, and his
son out of their house, assaulted them, and pressured them to sell the land at a
meagre price. They were also threatened to be prepared to face the same fate as
G.P. Moiuddin if they refused.

Immediately after the above incident, the Station House Officer (SHO) of
Laheriasarai registered Case No. 502/10 against the applicant and arrested him
along with his brother-in-law and son. They were taken to the police station and
were released on bail due to the intervention of the city's prominent citizens. The
applicant was forced to tear up his application multiple times and rewrite it under
coercion.

The above circumstances clearly indicate that the SHO of Laheriasarai is acting
entirely at the behest of the land mafia. Not only is there a weak control over these
anti-social elements by the police, but the police are also acting under the
instructions of these elements in this matter. This is a matter of great regret.

I have reviewed the order passed by the Commissioner of Darbhanga Division on
10.09.2007 regarding this case. The Commissioner's order reveals that the role of
the employees and settlement officer involved in land settlement was not just
negligent and indifferent but criminal. The applicant's Khata No. 588 contained
details of a total of 19 plots. On 06.01.2002, the entries were tampered with, and
15 out of 19 plots were deleted without any order, which the Commissioner found
astonishing. There is a mention of initiating departmental action against the
concerned officials. You are directed to obtain information on what orders were
passed in the departmental action and, based on the applicant's statement, register
a separate FIR against these employees and inform the FIR number within a week.

The SHO's failure to personally visit the site in such a serious land dispute and
sending a junior officer like Jamadar instead clearly indicates that the SHO does
not wish to intervene effectively in the matter legally. Instead, he wants to
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complicate the matter and avoid providing any legal assistance to the aggrieved
party.

In light of the above instructions, ensure that a case is registered and effective
action is taken against the land mafia. Also, prioritize action under the Bihar
Crime Act against such land mafia elements concerning the cases registered in
the last two years.

Therefore, you are ordered to investigate the above facts and submit a report
within two days of receiving this letter.

Senior Superintendent of Police, Darbhanga
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Date: 20-Sep-2021

To:
DM Darbhanga,
Government of Bihar, Patna

Subject: Non-compliance with the Public Grievance Redressal Order Related to
Encroachment since 2015.

Respected Sir,

As per the instructions, I am writing to inform you that the application received
at the Chief Minister's Secretariat is being forwarded to you in its original form
for necessary action and investigation, in accordance with the rules.

Therefore, I request you to kindly inform the applicant and the Chief Minister's
Secretariat of the actions taken as soon as possible.

Enclosures: As per attached details.
Authorised Signatory
CM Secretariat, Patna, Bihar
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Date: 12-12-2023

To,

The District Magistrate,
Darbhanga.

And,

The Municipal Commissioner,

Municipal Corporation, Darbhanga.

Subject: Regarding the Construction of Drainage and Road on Private Land by
the Darbhanga Municipal Corporation in Collusion with Land Mafias in Ward
No. 31, Mohalla Jamalpura, without the Consent of the Landowners.

Respected Sir,

I respectfully bring to your attention that with the collusion of the Darbhanga
Municipal Corporation administration and senior officer Saud Alam, illegal
construction of roads and drains is being carried out in Ward No. 30 and 31
without any official contract. These constructions are being done at the behest of
land mafias and criminal elements, who later get the payments processed with the
help of the Municipal Corporation.

In Ward No. 31, Mohalla Jamalpura, the plots bearing Khesra No. 58 and Khesra
No. 24 are non-transferable common lands. However, some people have illegally
built houses and shops on this land, and now the land mafias and influential
people, with the help of contractor Mohammad Kaish Khan and the local
councillor, are forcibly constructing drains and roads on private land without
obtaining written consent from the landowners. The construction is also being
extended onto the land belonging to the mosque.

The construction of the drain and road is passing through the land near Jafar
Khan, affecting the properties of Safi Alam, Najibur Rahman, Anguri Dulare Ali,
Raja Sadre Alam, Bur Alam, Sabbir Alam, Badre Alam, Munni Khatoon, Sakina
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Khatoon, and Raheela Khatoon, and is being connected to the land near the
mosque. The Municipal Corporation of Darbhanga was also instructed to vacate
Khasra No. 58 and 24 by the Public Grievance Redressal Officer in 2017 through
order No. 43 dated 26-06-2017. However, no action has been taken on this order
to date.

Therefore, I request you to kindly halt the ongoing construction of the drain
immediately and initiate an investigation. If this is not done, it could lead to an
unfortunate incident, as work is already underway. I will be forever grateful to
you for taking appropriate action.

Yours faithfully,
Mohammad Tasim Nawab
Son of Late Nawab Ali
Mohalla: Jamalpura, Ward No. 31
Police Station: Laheriasarai
District: Darbhanga
Mobile: 8797280626
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Date: 08/01/24
To,
The District Magistrate,

Darbhanga.

Subject: Regarding the Protection of Ponds in Darbhanga District from Land
Mafia.

Respected Sir,

I would like to bring to your attention that I am actively involved in a campaign
to protect ponds in Darbhanga district. Despite a letter dated 23.06.2016 (Letter
No. 981) sent by the Principal Secretary, Mr. Bibek Kumar Singh, of the Bihar
Government's Revenue and Land Reforms Department to the Divisional
Commissioner and the District Magistrate, the orders are not being enforced due
to the collusion between land mafias and the Circle Officer along with other
Circle employees. In fact, the Circle Officer fails to comply with any orders from
higher authorities. Several ponds in urban areas have been filled or encroached
upon, including the following:

Karbala

Dighhi

Gangasagar

Mirza Khan Pond

Lal Pokhar

Hazma Chowk Police Line Pond

In Mu. Senapat, three ponds have been filled; in Tedhi Bazaar, two; in Purani
Munasafi, two; in Urdu Bazaar, two; in Fakira Khan Raj Toli, Ward No. 30, three;
in Bhigo, three; and in Chakrahmat Gudar Rai Pokhar, Ward 31, one pond has
been filled. All these ponds have already been filled. When Fakira Khan Raj Toli
Ward 30's pond was being filled, Md. Parvez was murdered for protesting against
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it. Similarly, when the Dumduma pond was being filled, Mr. G.P. Moiuddin was
murdered for protesting.

The ponds in Rahmganj Khangah, Kajiura Ward No. 33, Sogra Girls High School,
Fakira Khan Pond, Millat College, and the pond in front of Buri Mosque have
also been encroached upon. The famous Manpokhar, located north and west of
Kaisar-e-Hind Kilkhana and extending from Maheshpatti to Dumduma along the
Geedar Gunj river, is being filled and sold by the land mafia with the collaboration
of the Circle Officer of Bahadurpur and Sadar, as well as the local police.

Anyone who tries to protect these ponds from the land mafia faces severe
consequences, such as being murdered or being falsely implicated in cases with
the help of the police and sent to jail. Therefore, I humbly request you to take
cognizance of this issue and take strict legal action to protect the ponds and
prevent further loss of lives. I am a true citizen who desires the well-being of our
district.

The residents of Darbhanga will always be grateful to you.
Sincerely,

Mohammad Tasim Nawab
Father: Late Nawab Ali
Mouza: Jamalpura

Ward No: 31

Police Station: Laheriasarai
District: Darbhanga
Mobile: 8797280626
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Date: 11.01.2024

To,
The Station In-Charge,
Laheriasarai Police Station,

Darbhanga.
Subject: Request for Filing an FIR.
Respected Sir,

I, Mohammad Tasim, son of Late Nawab Ali, a respected member and resident of
Mohalla-Jamalpura, Ward No. 31, Police Station: Laheriasarai, District:
Darbhanga, would like to bring the following to your notice.

On 10.01.2024, at around 8:00 PM, I was holding a community meeting at my
home when someone called out, “Is Tasim Uncle here?” At that moment, Saira
Khatoon from the neighborhood informed me that Muzaffar Abid’s son from
Chakrahmat was calling for me. When I stepped out of my house, I saw four or
five young men armed with steel rods and pistols. Suddenly, one of them attacked
me with a steel rod, hitting me near my left knee. Two others attempted to shoot
me, but as I raised an alarm, neighbours gathered, and all the criminals fled on 10
to 12 motorcycles parked near the bamboo grove in front of my house, leaving
behind two motorcycles. With the help of my neighbors, we moved the
motorcycles to the road in front of my house. The registration numbers of the
motorcycles are: (1) BRO7C 3047, (2) BRO7BA 0945. These criminals had come
with the intent to murder me.

I reported this incident to the Laheriasarai Police Station, but the police, without
asking me or any of the neighbours anything, took away the two motorcycles left
by the criminals from outside my house.
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The reason for this incident is my active involvement as a member of the Ughai
Committee for the western side of “Manpokhar Kilkhana”. The land mafia is
trying to encroach upon and sell the land of “Manpokhar Kilkhana”, and we are
trying to protect and preserve Manpokhar. As a result, the land mafia in
Darbhanga has orchestrated a life-threatening attack on me, and there is a
continued threat to the lives and property of my family and me in the future.

Therefore, I request you to thoroughly investigate the above incident and take
strict legal action against the culprits to ensure the safety and security of my
family and me in the future.

Yours faithfully,

Mohammad Tasim

Son of Late Nawab Ali

Mohalla: Jamalpura, Ward No. 31
Police Station: Laheriasarai
District: Darbhanga

Mobile: 8797280626
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First Information Report

(Under Section 154 Cr.P.C.)

. District: Darbhanga

Police Station: Lehrasaraye
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. FIR No. 5106043240019

Date: 13.01.2024
Act: IPC
Sections: 147,149,341,323,504,506

. Occurrence of Offence
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Date to: 10.01.2024
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Information received at

Date: 13.01.2024
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PS:

General Diary Reference: 0401/13012024
Time: 20:30

Entry No.:

Type of Information

. Place of Occurrence:

Direction and distance from P, North.3.00
Beat No.1

150

Address: VADI KA GHAR JAMALPURA WARD NO-31 THANA L

SARAI JILA DARBHANGA

In case, outside the limit of this Police Station, then
Name of P.S.

District:

Complainant/ Informant:
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On the night of January 10, 2024, at around 8:00 PM, I was holding a
meeting at my home when a gentleman called out to me, saying, "Tasim
Chacha, are you there?' At that moment, Ms. Naira Katoon from the
neighbourhood mentioned that son of Muzaffar Abid, is calling. When I
stepped out of my house, I saw four or five boys holding steel rods and
pistols in their hands. Suddenly, one of them attacked me with a steel rod,
which struck near my left knee as I tried to save myself. Two other
individuals attempted to shoot me with pistols, but when I raised an alarm,
people from the neighborhood gathered. At that point, all the criminals fled
on 10-12 motorcycles that were parked in front of my house, leaving
behind two motorcycles. With the help of the people in my neighborhood,
we moved the two motorcycles onto the road in front of my house. The
motorcycle numbers are (1) BRO7C 3047 and (2) BRO7BA 0945. These
criminals had come on motorcycles with the intent to kill me. I informed
the Laheriasarai police station, and the police came but took away the two
motorcycles belonging to the criminals without questioning me or any of
the neighbourhood residents.

The reason behind this incident is that I am an active member of the
collection committee from “Man pokhar” Kilkha west. The land mafia in
Kilkhana and Manpokhar want to encroach and sell the land, while I am
working to protect Man pokhar through our efforts. Because of this, the
land mafia in Darbhanga orchestrated this deadly attack on me, and in the
future, they could harm or kill me and my family members. Therefore, I
request you to investigate this incident and take strict legal action against
the criminals so that my family and I can be protected from any future
harm.
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To,
15.01.2024
The Station In-Charge,

Bama-Laheriasarai, Darbhanga.

Subject: Regarding the filing of an FIR.

Sir,

I, Md. Tasim, son of the late Md. Nawab Ali, a respected member and resident of
Mohalla-Jamalpura, Ward No. 31, P.S. Laheriasarai, District Darbhanga, would
like to bring the following to your attention:

On 10.01.2024, at around 8 PM, I was holding a meeting at my house when a
member of our gathering called out, "Tasim Uncle, are you there?" At that time,
Sayra Khatun from the neighborhood mentioned that the son of Muzaffar Abid
Bhaiya from Chakrahmat was calling for me. When I stepped out of the house, I
saw four to five boys holding steel rods and pistols. Suddenly, one of them
attacked me with a steel rod, and as I tried to defend myself, I was hit near my
left leg. Two other individuals attempted to shoot me with their pistols, but as I
raised an alarm, the local residents gathered, and all the criminals fled on 10 to
12 motorcycles parked in front of my house. However, they left behind two
motorcycles, which, with the help of local people, we moved to the road in front
of my house. The motorcycle numbers are (1) BRO7C 3047 and (2) BRO7BA
0945. These criminals had come on motorcycles with the intent to kill me. I
informed the Laheriasarai police station, and although the police arrived, they
took away the two motorcycles left by the criminals without asking me or the
locals any questions.

The reason for this incident is that I am an active member of the committee
formed to preserve the land of Man Pokhar, particularly its western part. The land
mafia wants to illegally seize and sell the land of Man Pokhar, and our committee
is making efforts to protect and preserve it. Because of this, the land mafia in



155

Darbhanga has orchestrated this deadly attack on me, and they may attempt to
harm or kill me or my family members in the future.

Therefore, 1 request you to investigate the above incident thoroughly and take
strict legal action against the criminals involved so that the safety and security of
my family and myself can be ensured in the future.

Yours faithfully,

Md. Tasim

Son of the late Md. Nawab Ali
Mohalla-Jamalpura

Ward No. 31

P.S. Laheriasarai

District Darbhanga

Mobile: 8797280626
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Date: 15-01-2024

To,
The Senior Superintendent of Police,

Darbhanga.

Subject: Regarding the Threat of Murder to the Members of the Pond Protection
Committee and Their Families by Land Mafia Criminals in Darbhanga City.

Respected Sir,

I, Mohammad Tasim, son of Late Mohammad Nawab Ali, a resident of Mohalla
Jamalpura, Ward No. 31, Police Station Laheriasarai, District Darbhanga, am a
law-abiding and peaceful resident who adheres to Indian law. I have previously
submitted several applications to the Darbhanga administration, the Government
of Bihar (Patna), and the Ministry of Home Affairs of the Government of India
against the land mafia and criminals in Darbhanga. The Ministry of Home Affairs
has assigned the investigation of my application to SI Shahid Khan of
Laheriasarai Police Station.

I have been actively supporting the peace-loving public of Darbhanga District
against the crimes of the land mafia, namely (1) Mohammad Amanullah Khan
alias Allam, (2) Khalid Hussain Khan alias Laddan, both sons of Late Hussain
Khan, and (3) Awan Khan, son of Wasim Khan, and their criminal associates.
These land mafia criminals had previously orchestrated a life-threatening attack
on me through their hired goons and shooters. A written report of this incident
has already been submitted to Laheriasarai Police Station.

Recently, I submitted an application to the Darbhanga Collector stating that land
mafia, with the connivance of government officials, are illegally filling ponds and
selling the land at high prices. This matter has been previously reported to you
through an earlier application.
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Currently, the District Collector has formed a committee to save the ponds in
Darbhanga, and I am an active member of this committee. In this regard, I was
informed that the aforementioned land mafias were conspiring to illegally fill a
pond known as Man Pokhar and sell the land for a large sum. When the Pond
Protection Committee learned of this, we opposed the mafia’s actions and
prevented them from selling the government land of Man Pokhar. As a result, on
10.01.2024 at around 8 PM, the land mafia sent criminals to my house, who called
me outside and attempted to kill me with steel rods and a pistol. My life was saved
only because the people of the locality gathered after hearing the commotion.

Moreover, a local person named Mohammad Qasim was sitting at Mohammad
Ali's tea shop and was heard telling people present, including (1) Mohammad Ali
and (2) Saira Khatoon, that the boys who came to my house the previous day did
not come to kill me but to break my hands and legs. This indicates that
Mohammad Qasim and others from the locality were also involved in the life-
threatening attack on me. Additionally, I received death threats over the phone
from retired Professor Mohammad Ishaan a few days ago.

Furthermore, after investigations into previous applications, Mohammad Sadiq
Khan, Mohammad Reyaz, son of Kalimullah Rahmani, from Mirgyas Chak, and
Mohammad Wasi, son of Alimul Hoda, from Jamalpura, have invited me to their
homes several times on behalf of the above-mentioned people, but I have refused
to go.

It is also to be noted that the aforementioned land mafia criminals are forming a
gang (group) of young men by luring them with money, which could be used by
the land mafia to carry out illegal activities in the future.

These land mafia criminals may threaten the lives and property of me and my
family to continue their illegal activities. Therefore, I request that strict legal
action be taken against these land mafia criminals and their hired goons so that
the land of the ponds can be preserved and our lives and property can be protected.

The applicant will always remain grateful to you for this noble deed.
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Yours faithfully,

Mohammad Tasim

Son of Late Mohammad Nawab Ali
Mohalla: Jamalpura, Ward No. 31
Police Station: Laheriasarai
District: Darbhanga

Mobile: 8797280626

Copy to:

The Deputy Inspector General of Police, Darbhanga.
Senior Superintendent of Police, Darbhanga.

Station House Officer, Laheriasarai, Darbhanga.
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Date: 29.01.2024
To,
The Senior Superintendent of Police,

Darbhanga.

Subject: Regarding the threat to life of the members of the Pond Preservation
Committee and their families by the land mafia criminals in Darbhanga city.

Respected Sir,

I respectfully state that I, Md. Tasim, son of the late Md. Nawab Ali, resident of
Jamalpura, Ward No. 31, P.S. Laheriasarai, District Darbhanga, is a law-abiding
and peaceful resident. I have previously submitted several applications to the
Darbhanga administration, Bihar government (Patna), and the Ministry of Home
Affairs of the Government of India against the land mafia and criminals in
Darbhanga. The Ministry of Home Affairs has assigned the investigation of our
application to the SI Shahid Khan of Laheriasarai police station.

I have been supporting the peaceful citizens of Darbhanga district against the
crimes of the land mafia (1) Md. Amanullah Khan alias Allan, (2) Khalid Hussain
Khan alias Laddan, both sons of the late Hussain Khan, (3) Ewan Khan, son of
Wasim Khan, and their hired criminals. These land mafia criminals have
previously attempted to kill me through hired shooters. I have already submitted
a written report to the Laheriasarai police station.

On 14.01.2024, a plan to kill me was made at the house of Amanullah Khan alias
Allan and Khalid Hussain Khan alias Laddan, but they fled to Kamran Khan's
house in Miranyas Chak.

The following individuals, (1) Kamran Khan, (2) Ewan Khan, (3) Jisan Khan, (4)
Isan Khan, (5) Rehan Khan, all sons of Wasim Khan, (6) Furqan Khan, (7) Ikan
Khan, both sons of Kamran Khan, along with their accomplices, came to kill me
on the orders of their relatives.
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I have submitted an application to the District Magistrate of Darbhanga, stating
that the land mafia is illegally filling and selling the land of ponds in the district
with the collusion of government officials. This has been mentioned in my
previous applications.

It is known that the District Magistrate of Darbhanga has formed a committee to
save the ponds in the district, of which I am an active member. In this regard,
there is a pond called 'Man Pokhar,' which the land mafia was conspiring to fill
with soil and sell. When the Pond Preservation Committee learned of this, they
opposed the mafia's actions and prevented the illegal sale of the land. As a result,
on 10.01.2024, at 8 PM, the land mafia sent their criminals to attack me at my
house with steel rods and pistols. Fortunately, I was saved by the intervention of
local residents.

A person named Md. Qasim from the neighborhood was heard at Md. Ali's tea
shop in the presence of (1) Md. Ali (2) Sayra Khatun and others, saying that the
boys who came to my house were not there to kill me but to break my limbs. This
indicates that Md. Qasim and others were also involved in the deadly attack on
me. I was also threatened with death a few days ago through a phone call from
retired Professor Md. Ishaan.

Based on previous applications, investigations have revealed that (1) Md. Sadiq
Khan (2) Md. Reyaz, son of Kalimullah Rahmani, resident of Miranyas Chak,
and Md. Wasi, son of Aleemul Hoda, resident of Jamalpura, had called me to their
house several times through the above-mentioned people, but I refused to go.

This land mafia gang is recruiting new youths by luring them with money, and
these youths could be used for illegal activities in the future.

Therefore, I request you to take strict legal action against these land mafia
criminals and their hired goons so that the land of the ponds remains safe and our
lives and property are protected.

I shall always be grateful to you for this noble cause.

Yours faithfully,
Md. Tasim
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Son of the late Md. Nawab Ali
Jamalpura, Ward No. 31

P.S. Laheriasarai

District Darbhanga

Mobile: 8797280626

Copies to:

Deputy Inspector General of Police, Darbhanga.

Senior Superintendent of Police, Darbhanga.

Officer-in-Charge, Laheriasarai Police Station, Darbhanga.
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Mohammad Tasim Nawab, Father: Late Nawab Alj,
Mohalla: Jagwalpur, Ward No: 31, Police Station: Laheriasarai,
District: Darbhanga, Bihar.
Mobile No.: 8797280026
Date: 28.02.2024

To,

The Deputy Inspector General,
Darbhanga.

The Senior Superintendent of Police,

Darbhanga.

Subject: Request for Arrest of the Goen Pond Mafia's Goons Who Attempted to
Murder Me on January 10, 2024, and Ensuring the Safety of My Family.

Respected Sir,

It is to inform you that on the night of January 10, 2024, goons associated with
the Goen Pond mafia attacked me with the intent to kill at my residence. This
attack has been recorded as an FIR. Two motorcycles belonging to the attackers,
with registration numbers BR07C-3047 and BR0O7BA-0945, have also been
seized. I was able to identify one of the attackers as Mohammad Muzaffar Wan,
son of the late Abid Hussain Khan. However, despite this, not a single criminal
has been arrested so far.

With deep regret, I must inform you that I have learned that the police have now
registered a theft case for these two motorcycles with a backdated FIR, dated
before January 10, in an attempt to protect the main culprit and his gang.

Furthermore, I would like to remind you that more than 50 ponds in Darbhanga
city have been filled with soil and sold illegally. To date, not a single pond mafia
(pond murderer) has been apprehended. I request that a campaign be launched to
arrest these pond mafias (pond murderers) and that strict punitive action be taken
against them. This will ensure that no further encroachments on water bodies
occur, and that they are not exploited for illegal gains in the future.
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Thank you.
Yours sincerely,
Mohammad Tasim Nawab
S1. No. Name Mobile No.

L Sharda Nand Chauby 9931512964
2o Manish Kumar 9877691970
3. Rajeev 7782057586
4. Ganom Kumar 9470404531
5. Ram Babu 9431219069
6. Prof. M. Nehal 9472134913
7. Vidhyanath 9931463352
8. Ajieet Kumar Mishra 90491448532
9. Dileep Kumar 7282005656
10. Ram Chaudhary 7295090687
i Shivan Bhargav 9471064134
12, Prince Raj (A.I.S.A) 9430057107
14 Bachanekhar 9931746402
14. Jayshakar Prasad 9570800301
13, Prakash 7992300984
16. Mohammad Raja

17. Abhishek Kumar Jha 7991121954
18. Sudhanshu Jha 7488185093
19. Dr. Vinay Kumar Mishra 9431080450
20. Umesh Raj 7992384337
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06.04.2024
To,
The Deputy Collector Land Reforms (DCLR),
Laheriasarai,

Darbhanga, Bihar.

Subject: Suggestions regarding the investigation process of the encroachment of
Man Pokhar.

Reference: Request for investigation in light of the orders and directives of the
Hon’ble Supreme Court, Hon’ble High Court of Patna, and the Government of
Bihar.

Sir,

Encroaching on a pond and making illegal profits by encroaching on it are two
different crimes. The criminal gang associated with Moen or Man Pokhar has
filled and sold more than 15 ponds over the last 20-22 years. They have
committed several murders and forcibly occupied ancestral lands of people.
Therefore, the investigation of the Moen Pokhar case holds special significance
for the preservation of water bodies, life, and public interest.

Through YouTube news and Citizen Voice, it was learned yesterday that you are
investigating the encroachment of Moen/Man Pokhar. In this regard, we
respectfully submit the following suggestions for your consideration in light of
the orders and directives of the Hon’ble Supreme Court, Hon’ble High Court of
Patna, and the Government of Bihar:

Regarding the area of Man/Moen Pokhar:
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Man/Moen Pokhar spans across 4-5 villages of Darbhanga Sadar and Bahadurpur.
Delimiting this pond based on the Cadastral Survey (CS) of each village will
reveal the extent of the encroachment. After delimitation, it should be declared a
protected area.

Regarding the Circle Officers of Sadar and Bahadurpur:

2.1 In the case of Moen Pokhar, the Circle Officers of Sadar and Bahadurpur
provided misleading information or concealed the correct facts in their affidavit
dated 16/11/2022 submitted to the Hon’ble High Court of Patna.

2.2 The Circle Officers of Sadar and Bahadurpur have completely disregarded the
orders and directives of the Government of Bihar concerning Moen Pokhar.
Therefore, it cannot be denied that these Circle Officers might have helped the
land mafia involved in Moen Pokhar. The estimated illegal profit from filling
Moen Pokhar with soil and selling it could be around 25 to 30 crores.

Role of the Additional Collector (Revenue):

The Additional Collector (Revenue) has also assisted the pond mafia in the
encroachment of Moen Pokhar, which is a contempt of the orders of the Hon’ble
Supreme Court (Civil Appeal No. 1132/2011) and the Hon’ble High Court
(CWIC 9692/2015).

To make public water bodies/public land encroachment-free, the Circle Officers
are empowered by the District Collector. As per the orders of the Revenue and
Land Reforms Department, Government of Bihar, the Additional Collector
(Revenue) oversees and reviews matters at the local level.

It should be noted that in the case of Rampunit Chaudhary vs. Government of
Bihar (CWIJC 9692/2015), hearings were held 49 times in the Hon’ble High Court
between 2015 and 2023 as part of a campaign. Therefore, it cannot be denied that
the Additional Collector may have been involved in the illegal activities related
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to Moen Pokhar. Hence, the role of the Additional Collector should also be
investigated.

Leniency and cooperation of Laheriasarai Police Station towards the land mafia:

Filling 7-8 acres of Moen Pokhar's land with soil, getting it illegally registered,
finding buyers, selling the land, and starting illegal construction work cannot
happen without the cooperation and protection of the police and the local police
station.

A deadly attack was carried out on me by the gang involved in filling Moen
Pokhar on 10/01/2024 around 8 PM, about which an FIR (FIR No. 19/24) was
registered on 11/01/2024. Two motorcycles used by the attackers were also
seized, bearing the numbers BR07C-3047 and BR0O7BA-0945. One of the
attackers, whose name is Md. Muzaffar Khan, son of the late Abid Hussain Khan,
was identified.

Sir, I would like to remind you again that the Moen/Man Pokhar case involves
contempt of the orders of the Hon’ble Supreme Court and the Hon’ble High
Court. The government officials, employees, and police who are supporting the
land mafia in this case are also participants in the contempt of the court's and
government's orders. Therefore, the progress and methods of the investigation
into FIR (No. 19/24) should also be reviewed, especially regarding the following
points:

i. After 11/01/2024, on what dates and by which officials was the investigation
carried out?

ii. What reports have been submitted by the officials who conducted the
investigation?
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iii. What is the name of the owners of the two seized motorcycles (bearing the
numbers BR07C-3047 and BR0O7BA-0945), and what actions have been taken

against them so far?

iv. What actions have been taken against one of the attackers, Md. Muzaffar Khan,
son of the late Abid Hussain Khan?

v. Why have the attackers not been arrested yet?

Sir, I would like to remind you once again that more than 50 ponds in Darbhanga
city have been filled with soil and sold. To date, not a single pond mafia (pond
murderer) has been caught. This in itself is enough proof that the land mafia is
being protected. It should be noted that the gang involved in filling and selling
Moen Pokhar has filled and sold more than 15 ponds since 2000.

We request that the investigation of Moen Pokhar be conducted with the above
points in mind, and strict punitive action be taken against the government
officials, police, and other employees who are involved in this anti-public and
anti-humanity activity along with the land mafia (pond murderers) so that no
other water body is encroached upon or used for illegal profit in the future.

Thank you.

Md. Tasim Nawab

For information and necessary action:

Divisional Commissioner, Laheriasarai, Darbhanga.

DM Collector, Laheriasarai, Darbhanga.
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causing pollution of any kind referred to in this chapter.”(XXIX-Environmenta/
Sanitation and Commun/'ty Health)
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Sender: Mohd. Tasim Nawab, father of Late. Nawab Ali
Mohalla Jamalpur, Ward no. 31, probably won: Darbhanga, Bihar.
Mobile No. 8797280626. 8651181260

To,
Date: 02/12/2024

e Chief Secretary, Government of Bihar, Old Secretariat, Patna-
800015 |

o Extreme. Chief Secretary, Revenue and Land Reforms Department,
Old Secretariat, Patna-15.

e Principal Secretary, Forest and Environment Department, Old
Secretariat, Patna-800015

e Member Secretary, B.S. Wetland Authority, Aranya Bhawan, Patna-
800015.

e Divisional Commissioner, Darbhanga.

District Magistrate, Darbhanga

e Senior Superintendent of Police, Darbhanga.

Subject:

1. Regarding encroachment of Man Pokhar which is a natural lake
covering an area of about 100 acres.

2. The encroacher of Man Pokhar and his gang have sold more than
28 ponds in Darbhanga city by filling them with soil, request for the
formation of a high-level investigation committee to take strict
action against them.

3. Request for protection of life and property of our family
from land mafias.

Sir,

In connection with the above subject, I would like to request your
attention to the following points.
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Moin or Man Pokhar is a huge natural river-like lake created by the
river. Its area is about 75-80 acres. In the old Khatian, the name of
Man Pokhar is river and the land is Kaiser-e-Hind. Its area falls in
the rural area of Darbhanga city (ward no. 31 and 32) and
Bahadurpur block. In the urban area of this natural pond/lake, about
6 to 7 bigha area has been filled with soil, which is being sold illegally
for 30 to 35 lakh rupees per acre, which has the possibility of illegal
earnings of 20 to 25 crores.

The same pond mafia gang that is filling up and selling Moin Pokhar
has encroached upon more than 28 ponds in the last 20-22 years,
out of which 16 ponds have been encroached upon.

Now there is no trace of them. In this regard, the details of 28 ponds
which people have given information about on the condition of
anonymity are given in Annexure-1, please see.

Sir, I humbly request and suggest you the following:
Polluters to Pay:

Moin Pokhar should be demarcated and restored/revived. Also,
punitive action should be taken against the offenders under
Municipal Corporation Act Section 261 "Polluters to Pay", according
to which:

"The Municipality may, by regulation, provide for recovery of
charges and imposition of penalty on those persons who are
directly responsible for causing pollution of any kind referred to in
this chapter. "(XXIX-Environmental Sanitation and Community
Health).

2. The Circle Officers misled the Hon'ble High Court:
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Darbhanga Sadar Circle Officer Mr. Indrashan Sah and Bahadurpur
Circle Officer Mr. Abhay Prasad Das submitted the list of encroached
and encroachment-free ponds along with affidavit in the Hon'ble
High Court Patna (CWIC 9692/2015) on 16/11/2022, according to
which there were a total of 118 encroached ponds in Darbhanga
Sadar, out of which 109 were freed from encroachment and 8
weeks' time was sought to free the remaining 9 from encroachment.

Similarly, Bahadurpur's Circle Officer Mr. Abhay Prasad Das had
shown 28 out of 30 encroached ponds as encroachment-free and
had demanded 8 weeks' time to free the remaining 2 ponds from
encroachment.

According to the affidavits submitted in Patna High Court by
Darbhanga Sadar's Circle Officer Mr. Indrashan Sah and Bahadurpur
Circle Officer Mr. Abhay Prasad Das, all the ponds in their respective
jurisdictions should have been freed from encroachment by January
2023. But both the Circle Officers have given wrong information to
the Hon'ble Court about the encroachment of Moin Pokhar or have
hidden the true facts, which is a violation of the orders of the court
and the government. The Hon'ble High Court of Patna should be
informed about this so that appropriate action can be taken.

Additional Collector (Revenue) obstructed the judicial process:

Along with this, in the light of the government's order, the
negligence in monitoring done by the Additional Collector (Revenue)
in relation to Moin Pokhar should be investigated and appropriate
action should be taken. Additional Collector (Revenue) and
Darbhanga Sadar's Circle Officer Mr. Indrashan Sah and Bahadurpur
Circle Officer Mr. Abhay Prasad Das did not take any punitive action
against the encroachers. The land of Man Pokhar was not
encroached upon.
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The list of 28 ponds attached with this application should be
investigated by forming a high-level committee so that the pond
mafias get appropriate punishment, and the ponds are not
encroached in future and the encroachers are afraid. Two members
of the Save Ponds campaign should be included in the investigation
committee. The possible subjects of investigation can be the
following:

4.1 On what basis, in which year and by which officer or employee
was the registration of the 28 ponds which were bought and sold
done?

4.2 Details of the buyer and seller of the 28 ponds that were bought
and sold. The person who sold the land, did he receive
compensation for the land or did someone else receive it?

Our lives and property and those of our family members should be
protected. The Man Pokhar Bhare wala gang attacked us on
10/1/2024, regarding which an FIR has been registered on
11/1/2024. Two motorcycles of the attackers have also been seized.
It is sad that the attackers have not been caught yet. Before this
attack, I have also been implicated in a false case.

Sir, you know that to save the public reservoir, the honourable
Supreme Court, Hon'ble High Court of Patna, Hon'ble National Green
Tribunal and Bihar government has issued many orders and
guidelines from time to time. That is why it is requested that a high-
level inquiry committee was formed to save the reservoir of
Darbhanga city, and the crimes of this criminal gang should be
investigated seriously.

Thank you.
Md. Taseem Nawab
Mobile No. 8797280626, 8651181260
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Enclosed: For name of pond mafia Mohd. Amanullah Khan alias Allan
and his gang members see Annexure-1.

For information: Save Pond Campaign, Darbhanga.
Annexure-1

Notorious land mafia of Darbhanga city who has killed 16 ponds and
list of 12 other ponds which have been encroached upon the city's
notorious land mafia Md. Amanullah Khan alias Allan and his criminal
gang have earned illegal money worth hundreds of crores by filling
more than 28 ponds in Darbhanga city with soil. On the condition of
keeping their names secret, people gave information about the
following ponds:

A. Names of those ponds which are now only left on the map, which
were filled with soil and sold completely:

1. Fakira Khan Pond (Ward No. 30), sold after filling it with soil at
100%.

2. Dumduma Pond (Ward No. 32), sold after filling it with soil for
100%.

3. Jalil Babu Talab (Ward No. 22), sold after filling it with soil for
100%.

4, Jalili Babu Talab (Ward No. 21), sold after filling it
with soil at 100%.

5. Tulu Khan Pond (Ward No. 29, behind Purana Anchal), filled with
soil and sold for 100%.

6. Dr. Zuber Saheb Pond (Ward No. 30), sold after filling it with soil
at 100%.

7. Gudar Rai's pond (ward no. 30, first pond), filled with soil and
sold for 100%

8. Gudar Rai's pond (ward no. 31, second pond), filled with soil and
sold for 100%

9. The pond east of Dr. Abdul Bahawal (Ward No. 29) was filled
with soil and sold for 100%.
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10. Dal Pokhar (Ward No. 24), sold after filling it with soil for
100%.

11. Pond to the north of Millat College Hostel, Ward 31, 100%
filled with soil and sold.

12.  Imambadi, pond to the east of Vinod Shah's house, sold for
100% after filling it with soail.

13. The ponds near Imambara in Dumduma were filled with soil
and sold for 100%.

14. Pond north of road in Ward 33, Naka 6 to Karamganj Wale,
100% sold.

15. Baba Sagar Das Pokhar, Near Naka 6, East of Shekhar
Netralaya, 100% Sold.

16. Mirgyas Chak, Ward No. 31, North of Haider Khan house, sold
on 100% payment.
B. Number of ponds whose 40% to 90% area was filled
with soil and sold:

17. Pond near Urdu cemetery, Ward No. 30. About 75% sold.

18. Kamastari Pokhar, Ward No. 25, near Old Munski, sold for Rs.
50.

19. West Pond from former National English School, 75% sold.

20. Ward 33, pond east of ex-MLA Sultan Ansari's house, 50%
sold.

21. Ballapur Pokhar, Bahadurpur Block, Rural Area, 60% filled and
being sold.

22. Mirgyas Chak, Behind Mosque, Ward No. 31, 90% filled with
soil.

23. Pond in front of Noori Masjid, Ward No. 31, near Nillat College,
about 75%

24. Number of ponds whose land measuring approximately one
acre to seven acres has been encroached and sold or is being
sold:

25. Lal Pokhar, near Naka 5, about 2 to 3 acres encroachment.

26. Mirza Khan tank, encroachment about 3 to 4 acres.

27. Ganga Sagar pond, about 3 to 4 acres encroachment.
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28. Digghi pond, about 3 to 4 acres encroachment.

Man or Moin Pokhar, its area is 70-75 acres, of which 6 to 7 acres in the
urban area is being sold by filling up the soil. About 2 acres in the rural
(Bahadurpur) area of this pond is also being sold.

Name of pond mafia Mohd. Amanullah Khan alias Allan and
his gang members:

(1) Mohd. Amanullah Khan alias Allan (2) Mohd. Khalid Hussain
Khan alias Laddan (3) Mohd. Igbal Tarig alias Jhabban, all sons
of late Hussain Khan (4) Mohd. Kamran Khan (5) Mohd. Aiban
Khan, all son of Wasim Khan, all (1 to 5) of Mohalla Mirgyas Chak,
Ward 31 (6) Puttu Khan, father late Kali Khan, Mohalla Sher
Mohammad Bhigo, Ward 30, (7) Marsal Ansari, father Md. Nisar
Ansari, resident of Mohalla Yusufganj, Manhar Road, Ward 32,
(8) Md. Zakir Hussain, father late Kamre Alam, Mohalla
Jamalpura, Ward 31 (9) Qaish Khan, father Mustufa Khan,
Mohalla- Sher Mohammad Bhigo, Ward 30 (10) Dr. Ahmed
Naseem Arzoo, father Dr. Katar Abdul Bahaw, Mohalla
Rehmkhan. Apart from these, many other people are also
involved in his gang.

Sir, you know that the Hon'ble Supreme Court, Hon'ble High
Court Patna, Hon'ble National Green Tribunal and Bihar
Government have issued several orders and guidelines from time
to time to save the public water reservoir. That is why it is
requested that a high-level investigation committee be formed to
save the water reservoir of Darbhanga city and the crime of this
criminal gang should be investigated seriously.
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29.02.2024
Under the banner of Talab Bachao Abhiyan, eminent people staged a
sit-in protest at the protest site in Polo Maidan

MORE THAN 50 PONDS IN THE CITY WERE FILLED AND SOLD

Darbhanga, a representative: On the issue of ‘increasing murder of ponds
and spreading terror by pond killers,” dignitaries on Wednesday staged a
sit-in at the protest site in Polo Maidan under the banner of Talab Bachao
Abhiyan. He said that in the last 20-22 years, more than 50 ponds in
Darbhanga city have been filled with soil and sold, but not a single pond<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>